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BEFORE THE HONBLE NATTONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOTKATA

ORIGINAL APPLICATION NO.71 OF 2025

IN THE MATTER OF:

Bipin BihariDas

Versus

Appticant

State Of Odisha & others Respondents
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fottows:

That, this respondent is a private Limited company, having Registered
office at ptot no. Fp-1, Mirjote, MrDC, Ratnagiri, Maharashtra, prN-
415639, who is engaged in processing of Fish Meat & Frozen surimi
business.

That, during the course of continuation of business activities, for the
purpose of expansion of business as wett as considering the ptenty
avaitabitity of raw materiats i.e. sea fish in East coast, this respondent
was in search of suitabte spot to setup a new processing ptant of Fish
Meat & Frozen surimi at odisha and thereby a survey with regard to
feasibitity/viabitity of the project was conducted by this respondent
and subsequentty identified a certain patch of tand under vittage
Tundara situates Batasore district of odisha state for estabtishment of

2

1

V a new unit.
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That, thereafter this respondent has initiated the process of tand
acquisition and negotiated with different individuattand owners under
Mouza: Tundura, who have given their respective consents to sate the
land on receipt of negotiated consideration value. Accordingty this
respondent has started acquisition of tand since the year 2016 by

regtstered sate deed with different tand owners and
mutated the said tand and devetoped the tand for

industriaucommercial estabtishment purpose under due approvat
from the competent authority of Govt. of odisha consequent upon
futfitment of att the guidetines, rules, regutations and stiputations as
required in that regard and al.so paying the tand revenue to the Govt.
and up to date tand revenue is atso paid

4' That, subsequent to then this respondent moved forward tor
estabtishment of the unit in the earty part of the year 2022 andthereby
apptied for att the required necessary permissions in that regard
foltowed by approvat/no objection certificate from Tundara G.p. rt may
be mention here that due to the pandemic covrD, the project of the
companywas little bit detayed.

That' after obtaining att the required permissions to setup the
processing unit at vittage Tundara, this respondent has started the
commercial opeiation since dt.02.0g.2023 under the support and
cooperations of att the tocat inhabitants of vittage Tundara as wetl as
the guidance of att the Government authorities. rt is peftinent to
mention here that titt date or company has not received any objection
from Tundara panchayat as wetl as the nearby surrounding panchayat

executing

thereafter

5

2

For Gadrc madn. Export pyt t5.

o.oY.#,*,,
(s 1. Suryc)
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i'e' srijung, lnchudi, Kutigan, Rasatpur, Mahirajpur, Barunasing and
peacefutly running the unit.

The distance of aforesaid respective panchayats from the ptant/unit issubmitted here betow for the purpose of reference of Hon,bte Tribunat
in the matter,

ln view of the above it is submitted by this respondent that non the
above-mentioned G.p, except Tundara G.p is nearby to the ptant/unit
of this respondent and therefore the various attegation about criticatty
affected by the surrounding panchayat inhabitants as narrated in the
comptaint petition are not true and correct at att. As the comptainant
is not a resident of either of the above panchayat, it is submitted by
this respondent that the comptainant with an intension to harass this
respondent might have fited the comptaint to statt the future progress
of the company a_s welt as to stalt the future prospects of the nearby
viltagers, who are'engaged by the company to earn there tivety hoods
in [ieu of their service provided to this respondent.

That, it is humbty submitted that this respondent has never viol.ated
any terms, conditions and stiputations of att the approvats granted by

statutory bodies for estabtishment of the
For Grdao

Sr.No. Na me to ht Pe ct n hc a atv D tS na ec rt om th6 Un tlP a tn
1 Tundara 2.1km
2 lnchudi 5.8 km
3 Rasatpur 5.3 km
4 Srijung 4.3 km
5 Mahirajpur 7.2km
6 Barunasing 11.4 km
7 Kuligan 11.3 km

6

different Govt. of Odisha

3
D.

,s R.

Prigllr
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unit and more specificatty, this respondent has atso not viotated any
conditions as tet down by OS'CB, Balasore, as wett as any other
statutory bodies as atteged by the comptainant at any point of time.
Moreover, this respondent atso undertakes not to viotate any
conditions of OSpCB, Batasore, or any other concerns in future
course of operation. However, this respondent is taw abiding
organisation and atways committed to abide au. the rutes, regutations
and stiputations in accordance with Government guidetines in future
course of operation of the ptant.

That, this respondent has submitted here with the detaited para wise
views against att the queries as raised by the Tribunat in this matter
vide order dt.17.04-2025, which is annexed here with as Annexure-A
and the same is setf-exptanatory.

That, in view of the above it is specificatty atteged by this respondent
that atl the attegations made in the comptaint petition are att fatse
and imaginary statements, which is not based upon any such factual
aspects and the same is tiabte to be dismissed with adequate
compensatory cost.

That, this respondent reseryes right to fir.e further affidavit, if so
required, for proper adjudication in the matter before the Hon,bte
Tribunat.

Under the above circumstances it is prayed by this respondent that
the comptaint petition fited by the comptainant may be dismissed
with adequate cost and compensation.

I

I

4

For Grdn tainc Frport pvt ff
o"*.K*

{S.R Surue)
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For this act of your kindness this respondent shail. ever prav.V.
Fited by respondent 6d.B through Advocate

AFFIDAVIT

l, shri sachin surve, aged about 48 years, s/o of Radhakrisha surve,

at present serving as Deputy General Manager [operations] Gadre

Marine Export Pvt. Ltd, at Tundara, p.O: lnchudi, p.S: Gopatpur, Dist:

Batasore, odisha, do here by sotemnty dectare and affirm as fotlows:

1 That, I am servingas DeputyGeneraI Manager [Operations]Gadre

Marine Export 
?vt. 

Ltd.: Tundara, who is arrayed as respondent

no.8 in this matter and wbtt conversant with the facts as stated

above.

i
@
.>

hat, the statement made are correct and based upon officiat

ecords and information.

That I am swearing the affidavit for the purpose of fiting the same

before the NGT, Kolkata, in connection with O.A No.7112 025.
ForOrdn Irdnc h,ttL

VERIFICATION
s.R

l, shri sachin surve, the deponent, do here by dectare and verify that

the statements made above are true and correct to the best of my

knowtedge, information and betief as based upon officiaI records and

information and I signed this verification on this ,1*gglril
being present in the couft premises at Batasore.

D.O,rr.

025

5

ldentified bv.

tp.ra,ffirioro"r."
vffirFr

h,ttL
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VAKALATNAMA

BEFORE THE NATIONAL GREEN TRIBUNAL, EASTERN ZONE BENCH,

KOLKATA
O.ANo.7l of2025

BETWEEN

Bipin Bihari Das

Versus
State Of Odisha & others Re

Know all men by these presents that by this Vakalatnama I Sri Sachin Surve the

rws. Marine E hrt. L Tund Balasore

in the aforesaid Suit/AppeaUCase, do hereby appoint and retain -SRI PRADIPTA

KANLINGO & Associates, advocate(s) to appear for me/us in the above case and

to conduct and prosecute or defend the same and all proceedings that may be

taken in respect of any application connected with the same or any decree or order

passed there in including all applications for retum of documents or receipt of any

money that may be payable to me/us in the said case and also in applications for

review appeals under Orissa High Court order and in applications for leave to

appeal to Supreme Court I, we authoiz.e my our Advocate(s) to admit any

compromise lawfully entered in the said case.

Rec eiv ed frorn the Executant(s)
Satisfied and accepted as I hold
no brieffor other side. (SJt&trvd

OF THE ESI )(ECI]TANT

Aoolicant

ForGdnTEPpilm.tL

D.er,6gftau.

AD,tr^TE ,"rl
LPvtlE'

Accepted as aboveK
ADVOATE
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ANNEXURE.A

'sR.
NO.

[AS PER

ORDER DT.

r7.(x.20251

HIGHLIGHTED POINTS OF
ALLEGATIONS
MENTIONED IN ORDER
DATED 17.04.2025

COMMENTS THERE UPON
BY RESPONDENT NO.O8

[GADRE MARINE EXPORT
PVT.LTDI

DOCUMENTS RELIED
UPON BY
RESPONDENT NO.O8

3 The attegation of the
Appticant is that the
Respondent No.8, M/s
Gadre Marine Export
Pvt. Ltd., is il.l.egatly
operating a fish meal
and scrap fish
processing factory at
Vitl.age- Tundura, GP-
Tundura, Btock-
Remuna, P.S-
Khantapada, District-
Batasore in Odisha.

ln this context it is pertinent
to mention here that M/S.
Gadre Marine Export Pvt.
Ltd. has started operation of
Fish Meat unit IPhase-l]
we.f.02.08.2023 and
thereafter company has
started the Surimi
Processing IPhase-ll] w.e.f.
13.12.2023 under a[[ the
statutory approvats as
required in that regard.

M/S. Gadre Marine Export
Pvt. Ltd. has never engaged
in any such Scrap Fish
Processing Factory as
mentioned in the
highl,ighted points.

ln view of the above it is
humbl,y submitted that
M/s Gadre Marine
Export Pvt. Ltd. is not
operating itl,egal,l.y at any
point of time as atteged
in complaint petition.

Documents relied
upon:-
1. NOC d1.02.04.2022
granted byTundara G.P
for estabtishment of
ptant.
2. Singte window
permission dt.
09.02.2022 granted by
Govt. of Odisha for
estabtishment of ptant.
3. Technical Sanction
vide letter
d1.29.08.2022 issued
by Directorate of Town
Ptanning, Odisha.
4. Commercial
Production Certificate
dt. 11 .09.2024 issued
by Director ot
lndustries, Cuttack.
5. CTE Phase-l
dt.20.05.2022 issued
by Odisha State
Pottution Control
Board, Balasore.
6. CTE Phase-ll
dt.25.05.2022 issued
by Odisha State
Pottution Control
Board, Batasore.
T.License
dr.18.02.2023 issued
by Factory lnspector,
Ba[asore.

For Gadre tartncfrnort hlt tE

D.a,*f;6*
1

(S.RSum)
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8. Agreement
dt.20.02.2023 with
TPNODL for Etectricity
connection.
9. Cetificate of
Registration issued by
Directorate of Labour,
Govt of Odisha.
10. Certificate of
Registration of
Processing Ptant
issued by MPEDA, Govt
of lndia.
11. License issued by
FSSAI, Govt. of lndia.
12. Certificate issued
by EIC & EIA under
Ministry of Commerce
& lndustry, Govt. of
lndia.

4 It is stated that the Unit
is operating since 2023
in two phases namety
Phase I and Phase-ll
with processing
capacity of Fish MeaI

MT n
and Surimi (Fish Paste)

M/s. Gadre Marine
Export Pvt. Ltd. is
processing with futt
capacity in accordance
with due permission
granted by att the
respective Govt.
Statutory bodies and
also abiding with al.l. the
terms and conditions
therein at every point of
time.

ln this regard the
Commercial
Production Certificate
issued by Dl, Cuttack,
certificate issued by
MPEDA & CTE issued
by OSPCB, Batasore
are relied upon by this
respondent.

5 It is atteged that the
Factory Unit i.8., the
Respondent No.8 has
been constructed
within the prohibited
distance of River
Kantachira and is
estabtished on the

The unit is neither
constructed within the
prohibited distance of
River Kantachira nor
estabtished on the
banks of a naturat creek
as al,teged and the
connection of the green

ln this regard the
fottowing documents
are relied upon:
1. NOC d1.02.O4.2022
issued by Tundura
Gram panchayat
2. Technical Sanction
letter dt.29.08.2022

I

tor Gadn tartnqEryen nt tftu
D.Git.Opiloar

(S.RSunr)
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banks of a natural creek
(Kantachira River)
which connects the
green fietds with the
Orissa coast cana[ and
Bay of Bengal,.

fietds with the Orissa
coast canal and Bay of
Bengal. are a[[ false and
imaginary story.
It is submitted that the
P[ant is constructed
over the stithiban tand
recorded in name of the
company, which is the
setf-acquired [and and
purchased from
different individuaL titte
hotders on negotiation
and then the land is
developed for industriaI
purpose under due
approvat/ permission
from Govt. authorities
as required with the
prevaiting taw in force.
Then civiI construction
of the ptant is carried
out over setf-acquired
land without any
encroachment over any
such catchment area or
the creek of Kantiachira
nala as atl.eged by the
comptainant. Moreover,
this respondent is atso
carrying out business
activities over setf-
acquired purchased
land peacefully without
any objection from any
nearby tocatity.
It is pertinentto mention
here that a seasonat
natura[ ftow of water
exists nearby to the

issued by Directorate
of Town Ptanning,
Odisha.

3

Egortm,LI,ForGadn

(S.L&rnc)
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purchased land of
company, which is
tocatty known as
Kantiachira nata.
Thereby the a Ltegation of
construction of factory
within the prohibited
distance of river
Kantachira, which is
estabtished on the
banks of a naturat creek
as atteged are atl fatse
and imaginary story and
based upon no record.
lnfact kantiachira is a
seasonaI naturaI ftow nata
and not a river and thereby
the existence of catchment
area does not arise.

6 It is al.teged that the
promoters of the
Respondent No.8 have
fil.l.ed the creek (tocat
name Kantiachira River)
and ittegatty changed
the direction of the
natural ftow of the
water. lt is stated that
the River Kantiachira is
the onty way to drain
rainwater of around 2O-
25 Gram panchayats
into the sea as there is
no river or targe creek
from Soro to Remuna
Ctocks at a stretch of
around 30 kms. and
rainwater from the Sua
Shari mountains in Soro
to Swarnachuda

The promoters of
respondent no.8 have never
fiLted the creek of
Kantiachira nata at any
point of time and so also
never changed the
direction of naturaI flow
of water ittegatty at any
point of time.

ln this regard eartier in
connection with the
self-same attegations,
those aspects are duty
verified and examined
by the competent Govt.
authorities, who after
vivid inspection and
being satisfied have
submitted their views in
that regard, wherein no

Att the attegations in
this regard are false
and frivotous story
narrated with an
intention to disrupt
the smooth
operation of the
ptant with obtique
motive.

4

For Gadre MadnqErport pvt Lll

D,u#.4(o-
(S.& Suwc)
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mountains in Ni[agiri
passes through onty
this river.

itl,egatity committed
the company
observed-

by
iS

7 It is stated that this is a
Catchment Area
consisting areas of
Barunasing,
Maharajpur, Kuligan,
Srijung, Tundra, lnchudi
and Rasatpur gram
panchayats which is a
densety popul.ated
area.

M/S. Gadre Marine
Export Pvt. Ltd. is not
located/ estabtished in
any catchment area
consisting areas of
Barunasing,
Maharajpur, Kutigan,
Srijung, Tundra, lnchudi
and Rasatpur Gram
Panchayats.

The said allegation
is false and frivotous
as there is no such
catchment area
exists at att as
atteged by the
comp[ainant.

8 It is atso atteged that the
Respondent No.8 unit is
extracting 850.O0 cubic
metre pr day and
205000 Cubic meter
per year of groundwater
to wash around 1500
MT of rotten/scrap fish
and the dil,uted water is
then drained to the sea
through the said river.

This respondent is
permitted by the CGWA
to abstract up to 85O m3
of Ground Water per
day.

As per actual
requirements & ftow
meter monitoring
records, the daity
ground water usage for
ptant processing
typicatty ranges
between 3OO to 400 ms,
which is welt within the
permitted timit to
abstract ground water
per day.

This respondent is not
discharging a singte
drop of water through
said nala as atteged by
the comptainant.

This respondent has Laid
9.5 km underground

ln this regard the
fottowing
documents are
retied upon:
'1.NOC

dt.10.11.2023
granted by CGWA.
2.The latest Water
Suppty Agreement
dt.28.02.2025.
3.Pre & Post
monsoon
groundwater levet
monitoring data
with ftuctuation.
4.CRZ ctearance
issued by Govt. of
lndia, Ministry of
Environment, Forest
and Ctimate
Change vide their
letter dt.19.06.2O23

5

ror Gadm 

Hglwon 
h,L t.r.

D.cll.Opohrtloor
(S.R" 3uro)
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conceated pipetine from
the ptant/unit into the
sea under approvat of
Coastal Regutation
Zone (CRZ) & treated
efftuent water is being
discharged to the sea
through said pipetine.

I It is atso atteged that due
to huge extraction of
ground water, hundreds
of smatl and medium
bore wetls which suppty
drinking water to the
habitation of around 2
takh peopte residing in
the gram panchayats,
deep bore wetts of the
government used for
agricutture and private
sma[[ shatl.ow tube welts
have started drying up
creating a water scarcity.

The attegation of extraction
of huge ground water by the
company and thereby the
tubewelts have started
drying up creatinga water
scarcity are not admitted
to the true and correct by
this respondent.

This respondent has
obtained att the required
permission to abstract
ground water up to 850 mg
per day in accordance with
prevaiting law in force.
However as per actual
requirement and ftow meter
monitoring records, this
respondent has not utitized
the futt approved capacity
of ground water i.e. 850 m3
per day titt yet and the
average abstract of water is
300 to 400 m3 per day.
Hence there is no viotation
in connection with
extraction of ground water
as al,leged in the complaint.

ln this regard the
fottowing documents
are retied upon:
1.NOC of CGWA
2.Water Suppty
Agreement
3. Pre & Post
monsoon
groundwater levet
monitoring data
with ftuctuation.
4.CRZ Permission
S.Ftow Meter
Monitoring detaiI
6.Piezometer
Monitoring detaiI

10 It is also alteged that
untreated water is
discharged into the
Kantiachira River.

This respondent has never
discharged a singte drop
of untreated water into
Kantiachira nata as

ln view of the same
the attegation about
discharge of
untreated water into

6

For Gadre Marlnefrport p\rt LU.

,.n*d#trnn"
{s. :1. Suryc)
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atteged by the
comptainant.
This respondent has
instatLed the [atest
technotogy based
Efftuent Treatment Ptant
(ETP) and att the
discharged water from
the plant directty moved
to ETP for proper
treatment and then
certain quantity of
treated water is utitized
for ptant, ptantation and
gardening within the
premises over more than
10-12 acres of land and
the remaining treated
water is discharged into
the sea through
underground conceated
Pipe Line taid by the
company in comptiance
with environmental
regutations.
The Digitat Displ.ay Board
is also insta[[ed at the
Ptant Entrance Gate for
the pubtic information &
to maintain the
transparency in that
regard.

the Kantiachira nala
bears is false and
frivotous.

11 The attegatlon is that the
Respondent No.8 Unit is
not reusing the
wastewater that it has
ctaimed to have buitt
Efftuent Treatment Ptant
(ETP) inside the factory
for atteged treatment of

The attegation about'not
reusing of the wastewater
by the company' is not
true and correct in view of
the observation made in
foregoing para.

This respondent is
submitting the
retevant information
retating to ETP and
water treatment with
OSPCB, Batasore
from time to time.

7

ForGrdn EneilhrLlI

D.
($.RSurvr)
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pottuted water but the
large votume of
untreated potluted water
is used for washing fish
is being discharged into
the sea.

This respondent has
instatted ETP pl.ant within
the premises and reusing
the efftuent treated water
as per requirement and
rest efftuent treated
water is discharged
directl,y to the sea
through underground
conceated pipetine,

12 The Appticant has atso
alteged that the Phase-l
CTO conditions granted
on 12.01 .2023 vatid up
to 31.03.2023 for
production capacity of
5OOO MT/Annum was
being viotated by the
private respondent as
atteged in paragraph
no.16 of the Originat
Apptication.

It is hereby submitted
that this respondent has
never viotated any
condition of the CTO
dt.12.01 .2023 granted
byOSPCB, Batasore and
al.l, the periodical
comptiances are
compited to att the
authorities from time to
time and this respondent
has never received any
objection from any
authority at any point of
time.

The atl,egation about
viotation of CTO
conditions this
respondent are atl.
fatse and frivolous.

ForGadrc
,P
ta

0I

(s.RSur.)

I
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OFFICE OF THE

TUNDAB.*, €8'JL}TP^[ITCHJTY^* T, TUTDABJI.
I UNDER R,EMUNABI-OCK )AT-TUNDARA, P.O.- INCHUOI. VII\- RASALPUR

-LT-

DIST.. BALAS PtN - 756021

,\tJ. Nt, o6 ,oatc..?.U.9il.Ae P2

NO

This is to certiS tha NE EXPORT PRIVATE
LIMITED, Plot No. FP-1, MIDC Mirjole, Taluka and District
p66agiri,Maharashtra-4ls639, cIN: us1223pN lgg4wcozg366, is
going to establish a "a seafood processing unit of surimi and of
Fishmeal" at Village: T\rndra, Tahasil/Block: Remuna in the District of
Balasore. over tl:e patch of land measuring total area of a.2g.29 dc. as
per schedule attached herewith as Annexure-I. Regarding this the
Managing Director, Mr. Arjun Deepak Gadre has applied to avail a No

objection certificate from Sarpanch, T\rndara G.p, vide his application
dated 14tt March'2022.

Accordingly application was alrowed in an unanimous resolution
passed in Tundara G.P to issue No objection certificate to M/s.
GADRE MARINE ExPoRT PRIVATE LIMITED for establishing of
"surimi and Fishmeal unit". The unit must abide the following
conditions and norms and the Rules and the Regulations of the
Government and of all Government officials and the Directives of
T\rndara GP from now onwards. The company must abide the norms
of Pollution control Board and provide local employment, and
participate and contribute in peripheral activities (csR) in the larger
interest of the locality and Ttrndara G.p.

Hence, the No objection certificate is issued in favour of
Managing Director, Mr. Arjun Deepak Gadre, M/s. GADRE MARINE
ExPoRT PRIVATE LIMITED to estabrish an "Surimi and Fishmeal
unit" in above mentioned land under Mouza: Tundura. The terms and
conditions are as follows: -

a'.9
t992

CTIo
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l. The Com .pay Rd l- for this Financial
Year i.e; 2O2l-22 G,P. 3lat March'2022.
2. Each Year the G.p tan may enhance as decided by Gram
sabha or G.p Meeling and it must be paid on or before 3l".
March of each financial year.

3. Ttre company will provide emproyment to the unemproyed
youths of r\rndara G.p on priority basie for unskilled work as per
requirement of the co&pany.
4. The company will obtain approvals from various
Government AuthoritieslDepartrnents as required from time to
time.

5. The company sho,rd maintain and abide all terms and
norma of pollution control as stiputrated by the Governmerrt &om
now onwards.

6. The f,actory product wastage may not be thrown outside the
plant and it should be properly utilized or destnoyed by the
company with proper care and precautions.
7. The c-s.R activities for peripheral development should be
done every year.

6*D* R""t l"fioo

3nffiil,
Memo no.9.z#)....d1. p.elfl//.e,rl 1sstf,rfl)p'

copy forwarded to: Tbe collector & District Magistrr:ate, Balasore /
G.M., D.I.c Balasore/Folrution contrcl Eroard, Regional office
Elalasore, for information and record.

&np Farr; S*r',oo

-sffif;sl"Jhtlndrn e,P!
I
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)1
sR. NO. KHATA NO a c t(lsoM

9L/401

2

3

91140

9U40

0.15 GHARABARI

0.26 GHARABARI

1

L047

1093

9Ol40 10954

0.11

0.05

GHARABARI

GHARABARI

LztLlroo9 448 0.19 GHARAEARI
5

722t/7OO9 454 0.09

L22ti1OOg 1070 0.19

9L/4t 1M6 0.1.5

1221/1055 426 0,25

8

9

6

7

GHARABARI

GHARABARI

GHARABARI

GFIARABARI

10

11

12

t22U95O 450 0.15 GHARABARI

L22r/990 486 GHARAEARI

GHARABARI

0.76

0.48

13

L22L1990

122L1990

531

549

14

47015

16

1221/978

122U9s0

12211978

122L/978

77

18

19

532/4747

M7 GHARABARI

GHARABARI

GHARABARI

GHARAEARI

475 0.12

1091

1097

o.26

0.14

0.45

0.33

o.24

0.32

GHARABARI

GHARABARI

GHARABARI

GHARABARI

GHARABARI

445

535

0.49

0.25

20

2t

22

722L/978

23

t?2us78

12211978

L221/978

r22r/978

L22Ut749

24 12211978

1094 0.06

1.2

0.31 : GHARABARI

GHARABARI470

469

GHARABARI

25

26

7221/946

7221/946

489 0.52 GHARABARI

467 0.06 GHARABARI

527 o.42 GHARAEARI27

28

29

L227/946

L22u946

122L/946 0.02 GHARABARI

0.09 GHARAEARI

558

1063

30

31

L22U945

t221/946

0.11 GHARABARI

0.09 GHARABARI

46714878

473/458O

Gsot@-'-trDrocr'
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32 t22L/946
GHARABARIl-!

\o

U(-

1

c.t

33

36

34

35

GHARABARI

GHARABARI

GHARABARI

GHARABARI

0.06

0.07

4.77

0.11

0.32

0.09

0.03

05

L22L/946 s/s610

722L/963
na

1.22L1963 471

r22Us63 1066

122t/963 447/59OL

122L1963 456

122L1963 463

t2zl/943 453

t22u943 461

37

47

38

40

39

GHARABARI

GHARAEARI

GHARABARI

GHARABARI

GHARABARI

42 r22t/943 7073 0.96 GHARABARI

43 r22U943 1075 0.01 GHARABARI

44 7221/929 1071 0.64 GHARABARI

45 122U929 1090 0.18 GHARABARI

46 L227/929 1067 0.08 GHARABARI

47

48

49

I

I

122U929

1,221/938

GHARABARI

GHARABARI

GHARABARI

GHARABARI

GHARAEARI

GHARABARI

722L/1036

722t/1.U2

L22r/1036

122U947

1079

45s/s049

44s/6266

439

445/5678

4s6/4693

0.05

0.05

0.48

0.12

0.04

0.11

50

51

52

53

54

I

GHARABARIo.71122U1042

L2211987

L22L/70p.2

t22U1cp.2

t22L/7042

t22L/lcp,z

t22u1042

L22L/t0/.a

t22Ll1cp,2

441

474

451

545

459

548

482

s47

s36

GHARABARI

GHARAEARI

GHARABARI

GHARABARI

GHARABARI

GHARABARI

GHARABARI

GHARABARI

0.07

0.29

0.08

0.53

0.17

0.34

o.22

0.25

55

56

57

58

59

60

61

62 122L1987 481 0.83 GHARABARI

53 L22t/to92 430

i
122y709264 449

0.il
0.1s

GHARABARI

GHARABARI

crritjlt-
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66 1227/tOgO

67 122U988

1

0.38

429

419

1072

GHARAEARI

GHARABARi

GHARABARI

68 722U988

0.05 GHARABARI
59

70

122L/988

t22r/ro93

4t8

42L 2.58 GHARABARI

7t L22L1988

L22Llgs]^

t22Ugsr

424

446

466

0.31

0.25

0.06

GHARABARI

GHARABARI

GHARABARI
72

73

74 L22UgsL 1074156ffi 0.12 GHARABARI

GHARABARI
75

76

L22L/1077

1227/927

43015944

455

0.02

0.05 GHARABARI

77

78

t2271927

122U927

476

to74

0.27

0.11

GHARABARI

GHARABARI

79 7221/927 LO17 0.13 GHARABARI

80 1083

81 to$tl494s

722U977

t2211927

0.13

0.03

GHARABARI

GHARABARI

82 1221/9?7 1068 0.02 GHARABARI

83 t2211927 1069 o.24 GHARABARI

1(D2 o.L2 GHARABARI

1096

9U40

122t/927

9t/40

84

86

85

1050

0.0s

0.04

GHARABARI

GHARABARI

122U95r 422 0.487

88 122u99r 462 0.59

GHARABARI

GHARABARI

89 L22L/991 1086 GHARABARI

90 1221/99r 423

0.04

o.32

91. 122U99t 464 o.o7

GHARABARI

GHARABARI

722U99L 485 0.8892

93 7221/977 427 0.19

GHARABARI

GHARABARI

94 l22Urt26 I 440/s798 a-22 GHARABARI

95 722r/1.769 498 0.6 GHARABARI

96 L22r/1L69 4A 0.33 6HARABARI

97 L22t/LL89 425

-2L-
DI

I

a.

a?
0

idEs

ls11rLl

o(
$428L221/LO9O65

GHARABARI

GHARABAfiI0.14

Qtiii:t"
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44
98

99

100

101

102

103

104

105

u47l1221/1189

1.221/1,191

1,22U1209

1.227/1,076

t221./1O76

7227/1270

1221/1270

t22L/1.210

484

4401661.5

483/6616

478

479

480

Total

,.

;i -EloE* -- '-- -' -1
0.21

GHARABARI

G HARABARI

GHARABARI

GHARABARI

GHARABAR]

GHARABARi

GHARABARI

GHARABARI

J-

0.15

I

0,06

0. l5

0.14

0.66

0.13

28.29

Gs**P

r:t"t'"';":t
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No.SJ/SLSWCA-217(2''| A I I
To,

MANAGING DIRECTOR
M/S GADRE MARINE EXPORT PRIVATE LIMITED
PLOT NO. FP1 MIDC MIRJOLE"
TAL & DIST RATNAGIRI,
MAHARASHTRA415639

OUSHA
}IEU OPPOTTUNITIE$

Date:09.02.2022

ontJf.Ir

ub: P eedin of the 107th S m on04tt2l2$22

Dear Sir,

The State Level Single Window Clearance Authority (SLSWCA) in its meeting held on
041A212022 has considered the proposal of Mis Gadre Marine Export Private Limited for
selting up a seafood processing unit with annual production €pacity of 6600 MT of
surimi and 6300 MT of fishmeal at Mllage - Tundra, Block * Re muna in the
district of Balasore with a total investment of Rs. 68.11 crore and approved "in principle"
the proposat subject to the following conditions:

1. The company will clear arrear dues if aay, of Government Depaftment{s) before
allotment of land for the project.

2. No raw rnaterial linkage I assurance from the State Governmenl shallbe provided.
3. The project should not be located on mineral bearing area or command area of any

irrigation project.
4. The company will submit its action plan for implementation of the proposed projecl to

IPICOL within 90 days of the csmmunication of approval of $tate Level Single Window
Clearance Authority (SLSWCA).

5. The allotrnent of water quantity is subject to assessment by IPICOL (considering the
bench mark report where ever available) or as required by the company, whichever is
lower and as per norms of DoWR/IDCO/IplCOL.

6. The company has to obtain all statutory clearances as may be required & abide by the
conditions/stipulations made there under.

7. The company shall strictly comply with the state employment norms, R & R Policy and
other related policies of Govt. as applicable from time to time.

8. The company must take up CSR activities in the locality in consultation with the
District Collector. Besides, the company shall comply with the extant rules and policy
issued by Govt. from time to time, and register itself on the Go CARE portal of
IPICOL.

9. The promoter(s) of the company shall not divesUdilute either directly or indirectly their
shareholding to less than 51% until 3 (three) years from the date of commencement of

to cornmercial operation without the prior approval of the Govt
*

<,:trc
frr

*
I

o 6{c-
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10' Use of fly ash bricks is mandatory for ail the construcrion that th
up.

OUsHA
NTW OPPOTIUHIIIES
e cornpany may take

11. Rain water harvesting and
establishment.

ground water recharge IS mandatory for industrial

l2.Company to generate E% of its power requirement through renewable energy
sources

13'The company should make adequate provisions for parking af the transport vehicles
required for their operations to ensure that project related vehicles are not parked
within 500 meters from any National Highway/Stale Highway.

'14'The project shall not be located within 500 meters from the centre of the road on both
side of any NH or SH or from the bank of any river / reservoir.

15'The applicant company will not transfer the project to another company until the
project goes into commercial production, unless:i. The transfer of the project takes prace under a court order or statutory

pronouncement
ii. when the change of name of the company is taken up under the provisions of

Section 13 of the Companies Act, 2013.

We are happy to inform that Odisha is the first state in the country to provide online
application and approval for s4 G2B services under the GoswlFT portal
(https:/linvestodisha.oov.in/ooswifu) with preseribed timetines. The major services of theportalare as listed below:

1.

2.
3.
4.
5.

6.
7.
8.
s.
10

11

12
13
14
15

't6

Certification of Electrical lnstallation by Chief Electrical lnspector
New Power Connection Application
Permission to draw Water
Application for Enrollment/Renewal as a Boiler Manufacturer/ Erector/ Repairer
Registration of Estabiishment under The Buirdin! and other consiiuctrnil[rx*ru
(Regulation of Emptoyment and Conditions of Sirvice) Act, 1996
Application for Change of Land Use
Permission for Road Cutting
Registration for Professional Tax

fgqroval ofextension plan offac{ory underthe FactoriesAct, 1948
Approval of Plan and Permission to construct or Take into use any Building as a Factoryunder the Factories Act, 1g4g
License under The Boilers Act, 1923
Registration, grant of license under The Factories Act, 194g
Renewal of License under fhe Boilers Act, 1gi3
Renewal of license under The Factories Act, .194g

Application for grant of License for contractors under provision of the contract Labour(Regulation and Abolition) Act, 1970
Application for Registration of establishrnent under the orissa shops and commercial
Establishments Act, 1 956

17. Application for Renewal of license r"rnder provision of the Contract Labour (Regulation andAbolition) Act, 1970
'18. Registration ol Establishment em iloying migrant rnrorkmen under the lnler-State Migrant

s

I

Workmen (RE&CS) Act, 1 97
19. Registration of principal Em

and Abolition) Act, 1970
ployer's establishment under the Contract Labour (Regulation

133
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Oo$HA
NtW OPPOIIUNII!ES

20. Fire Safety Certificate
21. Fire Salety Recommendation
22. Application for Trade License
23. Building plan approval
24. Obtaining water connection
25. Authorization under Hazardous waste (Management and Handling) Rules, lggg
26. Auto'renewal of consent to Operate based oriself-ce*irication] rniii-party certification
27. Consent lo Estabtish under Water Act, 1974
28. Consent to Establish under Water Act, 1974 and Air Act, 19g.1
29. Consent to Establish under Air Act, 1991
30. Consent to Operate under Air Act, 1gg1
31 . Consent to Qperate under Water Act, 1g74
32. Coneent to Operate under Water Act, 1974 and Air Ac| 19g1
33' Registration/ Renewal under Plastic Waste (Management and Handling) Rules, 2011
34. Registrationl Renewal under The E-waste (ManagEment and Handlingi Rules, 

.201t

35. Registration of partnership firms

You are required to make application in respect of above services through the above
portal.

Besides, Government of odisha, vide notification No. 1s374000032015/50g5, dated
03.08'2015, has set up a State Level Facilitation Cell (SLFC) comprising of rnembers of
different departments (namefy Pollution Control Board, Factories and Boilers, Land,
Water, Energy) stationed full time at IPICOL to guide and mentor the investors, assess
the land and utilities requirements and follow up on approvals from respective line
deparknents, the contact details of which are listed below:

Designation/Departrnent

You are requested to kindly avail the assistance of the sLFC at lplcol for resolving any
issues related tc approvals and project implementation. Kindly acknowledge the receipt
of the letter.

Thanking you,

Yours ully,

€

(K.c. ntv)
Chlef General Ma*ager, SLNA

Memo No. afi,O Date:09.02.2022

copy to shri Nishikant Mishra, Nodal officer, for information & necessary action.

4,/tvan/

a

Name Contact No. Emallld
$mt. P Mishra LO,IDCO 7978s46339 pralnadhara. mishra@idco.in
ShriA.R Subudhi GM, OPTCL 9437't27334 ele. arrsubudhi@optcl. co. in
ShriN. Sahoo Addl. CE, DoWR 9437511123 na rasin gha62@gmail, com

Chief Ge s

"?lrf
e\
LNA \
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Dlrectorate of Town planning, Odiaha
Bv E.nrril

Bhubaneewrr

No PA-vn-56/20 zz 17t3 tDTp., silbaneswar the
To

The Deputy Executive Engineer,
Torvn planning Unit. Bataiore

Jt
,efr August,z1zz

Sub.- Submrrsion of Builtting plan of Gadre Manne Erporl private Limited
over Plot No. 1092,1096,1045. j047.1093, 1005:1046,
1067, 1071, 1 090,1079,461,1073, 1075,453,467.467/4878,

1 9i411906.$6.446,422,485,47 1.'t 065,456.447l5e0 1 .46i.447,470,48e.
469.420.1097, r091 ,475,445,427.474.461,424,'t072,41S,419.486,423,462,464
485,448,454, 1 070.445/6266.44t5678..tSi,459,482,,1 Ott.4Z6,4WtSg44.
428,429,430,449,421,1094,4958.480,425,477 ,476t5050.484,450.4s5/50{9.
45S/4693,478,479,480483/6616,1068,1069 and Khata No. S1/40.91/41,
1221 t929,1221 1913.1221tW.1?21,9S1,.t22il963, 1221 tgtg, 1Z21tg7Z,
1221i987,1221/9S8..1221/990.122,1/1991.122111009. 1221/1036, 1221t927,
1221 t'.t055.'1221 tl077. I 22 1i1090. 1221 nA92. 1221 t1093.1221t1 139.
1 22 1'1 1 69. 1 22811 1 89. 1221 t 1 I 91, 122 1 t 1209. I 22 I /950 1 221 i.t 27 O.
122111076 of Mouza Tundara. BataBore

Re! -

Sir.

Your oflice letter No.130iBLTPU.6t 20.07 2022

Wth reterence to the subjecl cited above, it is to intimate fhat fhe Technical

sanclion may bB igsued in favour of Fish processrng ptant of Gadre MarinB Expon pnvate

Limrled over Plot E Xhata No. as mentioned above subjed to cornpliance of lhe foltowingo

as per Odisha Town Pianning & hprovemonr Trust (Ptanning E Buitding Standard) Rut6-2021.

(1) Apphcanl shail submrt NOC from Panctayat Samili regarding diEposat of Stomr
Water, Sohd Wasle Liqr.rid Waste & Garbage from the Projoct srtc.

(2) Deposil of lnfrastructure Oeveiopment Fees @ l%of the Proj€c1 Co3t a3 pet
Panchayatr6J E Drinking Waler D€panmcnt Notirication No. 10805 dl. 07.06.2OfE

Yours failhfu'lY.

l,
oraffiidn

*rcmoNo. {7/4 orp..Bhubenarwerth t0)"ryAry.. - -

-;Fffiittcd 
to ilu Altbt.nt Manogrr, Gsdlrr Mrrinc Erpod Prtue$ Lnnibd.

Tundara. Remuna tor intormatlon artd ,tacaltsry tcdon.

orR A
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OFFICE OF THE DIRECTOR OF INDUSTRIES;
OSWAS File No. DFSS-MSME-OOL7 -2024

1211 nd., Date ttfoqleozl

DISHA CUTTACK
/lnd.2

Dire

Regd. Offtce: Plot No. FP-01,
il: info@gadremarine.com) for

cutrack, Dated rhe II fh september,20 4

COMMERCIAL PRODUCTTON CERTIFICATE

This is to certify that M/s. Gadre Marine Export Private Limited, located At- Salt
Road, Tundra, Po: lnchudi, Tehsil: Remuna, Districr Balasore, odisha, a large industry,
acknowledged with Industrial Entrepreneur Memorandum No.832/llM/pROD/2024 Dt.
23.08.2024 by Department for promotion of tndustry and lnternal rrade, Ministry of
Commerce & lndustry, Government of lndia, New Delhi has started commercial production
as indicated below:

Comnercial Production Certificate and the date of production has been determined
basing on the totality of documentary evidence furnished by the industrial unit,
recommendation made by General Manager, Dlc, Balasore vide letter No. 7s4 Dt.
O5.O7.2A24 and Letrer No. 1057 Dr.02.09,2024,

NB: 1s fixed capital investment in the project has been made on L}.OZ.ZOZZ.

#*h#
Memo No

Co
Mirjole Bl
informatio

py to M/s. Gadre Marine Export Private Limited,
ock, MIDC, District Ratnagiri, Maharashtra (ema
n and necessary action

Itl
r^r*o No-77 5O _-.lnd., Date tt INU >o) Y

Addl. Dire of ustries

Copy to General Manager, DlC, Balasore for information with reference to his letter
No. 754 Dt. 05.07.2024 & No. 1057 Dr. 02 09.2024

?\

rl' 7't4
Memo No 72s I /1nd , Date trloq 70 ?'l Addl. Di of lnd stries

lPlCOL, IPICOL House, Janpath,
ICopy forwarded to Managing

Bhubaneswar for information.

Copy torurarded to
Additional Secretary to
information.

Drrector,

Memo No -q2 52 ./lnd., Date il lnl 2o2f Addt. Di rofln ustries

Additional Secretary to Government, lndustries DepartmenU
Government, MSME Department, Odisha, Bhubaneswar for

\l' o1'+l

t\' q'il
r of lndustries

\1.
q

Memo No n25) ll loq I zo'y Addr Dir
/1nd

ffi
Copy to Guard File for record

sl.
No.

Item of Product Annual lnstalled
Capacity

Date of
Production

Commercia!

1 SURIMI 10800 MT 13.L2.2023
2 FISH MEAL 5000 MT 02.o8.2023

D r-ss-MSME-00 1 7 -20241 01 I 2024

, Date

Addt of lndustries

v+
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REGIONALOTTICE

Tel': (ts?t2'265110

Websits: www'o'mcbord'org

e-mail: rospcb.balasorefaospcborrd'org

ARI)NwoolaHA LLU LBO

DU]f,

(DEPT.oTFoREST &ENVIRONMENT,GOW.oFoDISHA)
Plot No. 1602' GantsrvarPur, Batasore - 756O19

Date AO o9
By Regd

A2r
No e,38 tcrl-31e7t2022

OF FICE f

lnconsiderationoftheonlineapp|icationno.4l6s2t0forobtainingConeentto

EetablighofilttsGadreiiarineExporthrtLtd(Phase-.1),theStatePollutionControl

Board is pleased to convey ib consent to establish uls 25 of water (Prevention & control

ofPollution)Act,1974aadl1ofAir(Prevention&ControlofPollution)Act,1981andthe

rules framed there under for the following plant facilit€ and production capacity

(Having Total Proiect Cost Of Rs 2450'20 lakhs ) :

1. FishMsal : 5000 ilTlAnnum

At.TundaraMouzaoverPlotNos.&KhataNos'asperAnnexure-I(auached

wlththisorder)comprisingTotalAreaofAcll.l4decunderTahasil.Remunain

the distric{ of Balasore with the following conditions '

GENERAL GOilDITIONS

l,Thisconsenttoestantistrisvalidfortherawmaterials,product'manufacturing
processanocapacitymentionedintne.appticationform..This:'1*..validforftve
yeaB, whictr means tn" propon"nt shall J'tr"n"" construction of the propct within

a period of Rve years rrom tire date of i".r" or $is order- lf the proponent fails to do

substantialprogressoftheprojedwithinfiveyears,thenarenewalofthisconsentto
establish shall be sought by the proponent'

2.TheindustryshalltocomplywtththeprovisionsofEnvironment(Protectbn)Act'
1986 and the rutes ;;; ih;* una"r *itiin"ii anendments from time to time such

astheHazardousrnaotn"rwastestrrr""g"r""tandrransboundaryMovement)
Rules, 2016 as amenoea from time to-time, Hazardous chemical Rules /

Manufacture,storageandlmportorrr".a'oo,sChemicalRules,lgSgetc.and
amendmenbtnere-under.TheindustrvsrrarrcomplytotheprovisionsofPublic
Liability lnsuran@ Act, 199f if applicable'

3. The industry is to apply for grant of 
-consent 

to operate uts 25126 of Water

(prevention g ContJ-F;[ution! Act, 197i and 21 of Air (Prevention & Control of

pollution) Act, lggi at least 3 (three) months prior to the commercial and obtain

consent to operate from this Board' 
Con6...
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4' This consent to estabrish is subject to other stafutory crearances to be obtained tomGovt. of odisha and/orGort. 
"f 

il;;ln-i *"n appticabte.

SPECIAL CONDITIONS

A. GENERAL:

1' The industry sha, ablde by the E (p) Act, 1gg6 and Rures framed there under.2' The unit shall obtain costal n"g"r""* zrne (cRZ) ctear:ance from odishacogtar zone *anagement Au*rority, Bhubaneswar and submit the copy of

ffiffi: 
this office during 

"pptmn forsranrof consen*o operalo,af

3' The industry sha, obtain necessary permissrbn from the centrar Ground waterAuthority for consumption of ground water for industrial use.4' The industry shall adopt adequate safety measures inside the planr area andobtain permission from the concemed authodtbs.5' The industry sha, maintrain the ambient noise standards as prescribed in theNoise po[ution (Reguration and contror) Rures, 2000.6. The Consent order has been issued with
in ruture w*h respecr ro the orynersr,, 

";:,l:X'#jff[:n:,,"::::r: 
"r.*

7' The Board may impose further condition or modis the conditions as stipurated inthis order ard may revoke this order in case the stipurated condiuon are not

trffi:il::1;il:";'#.n is found to have been suppressed/lvronsry

8' The Board reserves the right to revoke / refuse consent to operate at any *meduring the period for wtrich consent is granted in case any vioration is observedand to modifu / stiputate additional conaitio,
e. rn case orpubric *;;;;;:1":T::i*'as deemed appropriate'

su'ab,ep,aceandJ:l'::::I'J:ilH"1^ffi 
T;;.*t"ilHshiftedtoa10'The industry shail submit point wise compriances to the consent conditions everyyear by the end of March positivety to keep this consent order in force.l1'No furgrer epansion/modemization shar be canier, our by the incrustry wfthoutprior approval frorn the Board.

Contd....
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12'The industry shall pay differential fees if any as per the odisha Gazette
Notification dtd. 16.07.2012 of Forest and Environment Department, Govemment
of Odisha

l3'Plantration shalr be taken up arong its boundary and avaitabre vacant spaces in
the industry premises.

B. WATER POLLUTIOITI:

14. Under no circumstranees, the industriar waste water shall be discharged to
outside of industry premises.

15. cooling waster shall be compretely reused. wash or waste water generated
from the unit shall be treated adequately in an proper waste water treatnent
system for treatment of the wash water generated during floor washirg &
packaging materials washing (if any) and the treated wastewater shall be used
for plantations , dust suppression and rrashing puryoses inside the prernises
and surplus water discharged to nearby drain af,er meeting the prescribed
standard.

16' Domestic waste rtater shall be discharged to soak pit via septic tank constructed
as per BIS specifications.

l7.Rain water harvesting prac{ice shall be follorcd by utilizing the rain water
colbcted from the roof of the building for rectrarging of grourd water within the
premises as per the concept ard practice prescribed by the central pottution

ControlBoard.

C, AIR POLLUTION:

18.The ambient air quality at the boundary of the industry premises shalt conform to
the NationalAmbient Air euality standard prescribed under E (p) Rule.

19. The height of the stack attached to the DG set shafi be as per the foiloring
formura, H = h + 0.2{KVA wherc H = Height of the stack attached to the DG set
in meters, h = Height of the DG room in meters, l(/A = capacity of DG set in
tryA

20. wo* zone area including the intemal roads sunounding the industry shall be
black topped, asphalted or concreted. water spraying system shail be instailed
for regular spraying of water on roads and work zone to minimizing fugitive dust
emission. Contd...
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21.The unit shall take all possible steps for control of fugitive dusts in the work

environment and provide necessary air ventilation.

22.fhe dust containment cum suppression system shall be provided at all dust

generating sources.

23.The unit shall install adequately designed dust extraction system with

cyclones/pulse jet bag filter and dust settling chamber at the outlet of the boiler

boiler,

24.The height of stack aftached to the boiler shall be raised as per the following

formula. H=14 Q0.3, where H=Stack height from ground level in m, Q=Sulphur

dioxide emission in Kg/hr.

25.Allthe activity shall be caried out inside a covered shed.

D. SOLID & HAZARDOUS IIVASTE:

26.The industry shall dispose the solid wastes in an environment friendly manner

and in no case such waste shall be disposed off outside of its premises &

generated solid wastes shall be composted for use as manure

To
Sri Arjun Deepak Gadre , Director
l/Us Gadre ltiarine Export Art Ltd.(Phase-{}
At- City:233,Casa DelSolOpp. Maniot Hotel

Miramar, Panji, Norh Goa ,

Goa-403001,1ndia.

Memo No o3 / Date ao OE aa

R

QD11

epAq

Copy fonrarded to

1. The MemberSecretary, S. P. C. Board, Bhubaneswar,
2. The Collector and District Magistrate, Balasore
3. The D.F.O,Balasore
4. The G.M,D.!.C , Balasore
5. The Asst. Director Factories & Boiler , Balasore
6. Copy to Guard file

Dt
U

R

rt

G L

Contd.....
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ANilEXURE. I
(Plots Use For phase- t)

Sr. ilo.

1

2

Khata No.

122
122

Plot No.

418
4t9

llauja
l{o.(Tundra)

2U
284

Area
in

Acre
0.05
1.00

XISOM

GHARAEqRI

GHARABARI3

4
t221 78

L22t 1093
420
42t

284
284

7.20
2.58

GHARABARI

GHARABARI5 1221 51 422 2U 0.210 GHARABARI5 L22t 7 423 284 0.32 GHARABARI7 t221 424 284 0.31 GI{ARABARI8 t22t 1189 425 284 0.14 GHARABARI9 122 1055 426 284 0.2s GHARABARI10 1227 77 427 2U 0.19 GHARABARI11 122 1090 428 2U 0.2L GHARABARIL2 1221 1090 429 284 0.04 GHARAEARI13 122 1092 430 2U 0.64 GHARABARIt4 t22 1077 4 94 284 0.02 GHARAEqRI15 L22 78 445 284 0.49 GHARABARI16 t22 1036 45 78 2U 0.40 GI{ARABARIt7 L22t 1009 1070 2U 0.19 GHARABARIl8 t22t 29 1071 284 0.54 GHARAB/ARI19 1221 I L072 7U 0.38 GHARAEARI20 t22 3 1073 284 0.96 GHARABARI2t 1221 29 1090 284 0.18 GHARABARI22 122 78 1091 284 0.26 GHARAEIRI
23 91 1092 284 0.12 GHARABARI24 91 1093 284 0.11 GHARABARI25 t22L 1149 1094 284 0.06 GHARABARI

Total lt.t4
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Tel.: 067t2.265110
Websitq sam[4ggbsEg!4g

e-mail: rosocb.hlasor@ospcboard.org

REGIONALOTFICE

SIHTE POLLUTIO N CONTRO L BOARD. ODISIIA
(DEPT. Or FOR"EST & ENVIRONMENT, GOVT. Or ODISHA)

Plot No. 161D, Grncswrrpur, Belerore - ?5fl)19

ruo. tD66 /crE- slssno2z Date zel o r lz2
By Regd.Post

oFFlcE qlEtoRANDUt

ln conslderation of the online applbation no. 11G6O27 for obtaining Consent to

Establish of tffe Gadre itlarine Export hrt LU (Phaee -2), the State Pollution Control

Board is pleased to convey its consent to establish uls 25 of Water (Prerrention & Control

of Pollution) Act, 1974 and 21 of Air (Prevention & Control of Pollution) Ad, 1981 and the

rules framed there under for the following plant facilities and production capaclty

(Having Total Proiect Gost Of Rs 2239.30 lakhs ) :

t. Surimi(FishPaste) : 10,800 ilTlAnnum

At - Tundara Mouza over Plot Nos. & Khata Nos. as per Annexurc - I attachetl

with this Order comprising TotalArea of Ac 04.89 dec under Tahasil- Remuna in the

distric{ of Balasore with the following conditions .

GENERAL CONDITIONS

1. This consent to establish is valid for the raw materials, product, manufacfuring

process and capacig mentioned in the application form. This order is valid for ftve

yeatE, which means the proponent shall commence construction of the proiexl within

a period of five years from the date of issue of this order. lf the proponent fails to do

substantial progress of the projec't wi0rin five years, then a renewal of this consent to

establish shall be sought by the proponent.

2. The industry shalt to comply with the provisions of Environment (Protection) AG-t,

1g86 and the rules framed there underwith their amendments from time to time such

as the Hazardous and Other Wastes (Management and Transboundary Movement)

Rules, 2016 as amended from time to time, Hazardous Chemical Rules /
Manufacture, Storage and lmport of Hazardous Chemical Rules, 1989 etc. and

amendments there under. The industry shall eomply to the provisions of Public

Liability lnsuranceAct, 1991, if applicable.

3. The industry is to apply for grant of consent to operate ds 25f28 of Water

(prevention & Control Pollution) Act, 1974 and 21of Air (Prevention & Control of
pollution) Act, 1981 at least 3 (three) months prior to the commercial and obtain

consent to operate from this Board.

Contd...
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4' This consent to establish is subject to other statutory crearances to be obtained fromGovt. of Odisha and/or Govt. of 
-lndia 

,, 
"nO 

when applicable.

_ 3+-

SPEcIAL coNDITIoNs

A. GENERAL:

The industry shall abide by the E (P) Ac1 1986 and Rules framed there under.
The unit shalr obtain coastat Reguratory zone (cRZ) ctearance from odisha
Goastal Zone Management Authority, Bhubaneswar and shall not start
construction activities without cRZ crearance, if appricabre.
The industry shal obtain necessary permission from the centrar Ground water

Authority for consumption of ground water for industriar use.
The industry shail adopt adequate safety measures inside the prant area and
obtain permission from the concerned authorities.
The industry shail maintain the ambient noise standards as prescribed in the
Noise Pollution (Regulation and Control) Rules,2000.
The consent order has been issued without prejudice to any regar dispute arises
in future with respect to the ownership of the tand and other rand disputes.
The Board may impose further condition or modifu the mnditions as stipurated in
this order and may revoke this order in case the stipurated condition are not
implemented and/or information is found to have been suppressectArrongry
fumished in the application form.

8' The Board reserves the right to revoke / refuse @nsent to operate at any time
during the period for which consent is granted in case any vioration is observed
and to modifo / stipurate addttionar conditions as deemed appropriate.

9' ln case of public complaint which is found genuine the facility shall be shifted to a
suitabre prace and fresh consent to estabrish (Noc) shail be obtained.

10.The industry shafl submit point wise compriances to the consent conditions every
year by the end of March positivery to keep this consent order in force.

Contd....
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ll.The industry shall pay differential fees if any as per the Odisha Gazette

Notification dtd. 16.07.2012 of Forest and Environment Departnent, Govemment

of Odisha.

l2.Plantation shall be taken up along its boundary and available vacant spaces in

the industry premises.

13.The construction materialwhich has potentialto be air bome shallbe transported

in covered kucks,

l4.Care shall be taken to prevent flow of excavated materials/silt to the nearby

water bodies during construction phase.

15.The construc{ion and demolition wastes to be generated ftom the proposed

proiect shall be disposed of in accordance with the provision urder'Construction

& Demolition Waste Management Rules 2016'.

16.All the Plastic Waste generated from the unit durirp construclion and

commissbning shall be collec€d and sentfor ceprocessed cement kiln.

17.The consent to establish is granted for capacity as mentioned above and any

expansion in the capacity, change or modification in the prooess' addition,

altemation any nature has to be under taken with prior approval of the Board. For

any change in the site or area, fresh Consent to Establish has to be obtained

from the Boad.

B. WATER POLLUTION:

{8.The effluent generated from the fish washing & cleaning, Fish meat washing and

cleaning, Fish leaching etc. shall be adequately heated in the properly designed

EffiuentTreatment Phntof lMlDcapacity & Treated Efiluent(Outletof the

ETP) shall confirm the following standard prior discharge to Outskje of fac'tory

premises: pH:6.5-8.5
Total Suspended Solids (TSS):50 mgdl'

B.O.D :30 mgll,

Oil E Grease : l0 mgll.

19.There shall not be any discharge of any waste water to outside land under any

circumstances wtthout treatnent.

20. Domestic effuent shall be treated in ttre properly designed sewage treatment

plant of adeguate capacity (sTP) and the treated waste water shall be

Gontd,...
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discharged into holding ponds inside the plant premises which shall be used for
plantations etc.

21' Gooling water shalr be compretety reused. Under no circumstance, the industry
shall discharge any wastewater to outside the factory premises. wash or waste
water generated shail be treated and used for plantations or discharged in
compliance of prescribed standards.

22' Runoff water sha[ be cofiected, treated and used for prantations or recharging
the ground water.

23'Rain water harvesting prac'tice shafl be fortowed by utirizing the rain water
collected from the roof of the buirding for recharging of ground water within the
premises as per the concept and practice prescribed by the Central pollution
ControlBoard

C. AIR POLLUTION:

24'Ambient air quality inside the factory premises shall be maintained so as to
confirm the National Ambient Air euality Standards prescribed under the
Environment (protection) Rules, 1 996.

25. The height of the stack attacted to the DG set shal be as per the folrowing
formura, H = h + 0-2{KVA Where H = Height of the stack attached to the DG set
in meters, h = Height of the DG room in meters, KVA = capacity of DG set in
rryA

26. wo* zone area incruding the internar roads sunounding the industry shail be
black topped, asphalted or concreted. Water spraying system shall be installed
for regurar spraying of water on roads and work zone to minimizing fugitive dust
emrssion

27'The unit shalr take a[ possibre steps for contror of fugitive dusts in the work
environment and provide neoessary air ventilation.

28'The dust containment cum suppression system shafl be provided at a[ dust
generating sources.

29.Allthe activity shallbe canied out inside a covered shed.
30'Preventive measures shall be taken to avoid unpleasant odour as far practicable.

Gontd....
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D. SOLID & HAZARDOUS WASTE:

3l.The industry shall dispose the solid wastes in an environment friendly manner

and in no case such waste shall be disposed off outside of its premises &

generated solid wastes shall be composted for use as manure.

32.Solid waste like fish scale shall be segregated ,sun dried and disposed to

animalfeed plant .

33.The solid waste generated as ETP sludge and from other sources shall be

suitrably disposed off without causing any public nuisance or environmental

contamination.

34.STP sludge shall be used as manure for greenbett development

35.The unit shall obtain authorization for management of Hazardous Waste as per

the provision of Hazardous and Other Wastes (Management & Transboundary

Movement )Rules,2016 as amended from time to time, if applicab

6\aott
G

0
ICER

odao 
Ae

CER

To
Sri Ariun Deepak Gadre , Director
ti/s Gadre Marine Export hrf Ltd.{Phase-2)
At- City:233,Casa DelSolOpp. Marriot Hotel

Miramar, Panji, Norh Goa ,

Goa403001,lndia.

tDbP roate 19l oslaoa?Memo No

Copy forwarded to

1. The Member Secretary, S. P. C. Board, Bhubaneswar,
2. The Collector and District Magistrate, Balasore
3. The D.F.O, Balasore
4. The G.M,D.l.C, Balasore
5. The Asst. Director Factories & Boiler , Balasore
6. Copy to Guard file

Contd
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ANNEXURE.I
Plots Use For Phase 2

5r.
No.

Khata No. Plot 1{o.
Mauja(Tundara)

ilo. Area KISAl,l

1 t22lltt89 477 284 0.44 GHARABAN
2 122UL270 478 284 0.14 GHARABAR.I

3 t22U1270 479 284 0.66 GHARABARI

4 L22LlL270 480 2U 0.13 GHARABARI

5 12211987 481 284 0.83 GHARABARI

6 t22Llt042 482 2U 0.22 GHARABARI

7 483 2U
I 483/s688 284

9 L22LltO76 483/6616 284 0.16 GI-IARABARI

10 122tlL2O9 44 2M 0.15 GHARABARI

11 12211991 .t85 2U 0.88 GHARABART

12 t22U990 486 284 0.76 GHARABARI

13 12211978 489 284 0.52 GHARABARI

t4 t22Lls46. 527 284 0.42 GHARABARI

15 t22U99o 531 284 0.48 GHARABARI

16 L22U990 53214747 2U a.24 GHARABARI

L7 t22llL042 547 284 0.34 GHARABARI

18 L22U1042 548 2&4 0.53 GHARABARI

19 t22Ll99o 549 284 0.45 GHARABARI

Total 4.89

147



- gJ-

Form 4

[See Rule s (1)(a)]

DIRECTORATE OF FACTORIESAND BOILERS, ODISHA
REGISTRATION AND GRANT / LICENCE TO WORK A F'ACTORY

Registration No: BI-399
Serial No : 7149

NOTE

Fees : Rs. 52500.00/- per iurnum

Licence is hereby granted to Sri. Arjun Deepak Gadre valid only for the licensed premises
shown on approved plan no BAL/Fac/2022n02rc4 Dt 03l0}l20zz are situated at Inchudi Dist Balasorefor use as a Factory manufacturing Fish Meal And Fish processing under the name M/s. GADRE
MARTNE ExPoRT PRTVATE LrMrrED employing not more thaniso persons on any one day duringthe period and usi[g motive power not exceedin! 3143.0 K.w. subject to the provisions of the FactoriesAct.,1948 and Rules made thereunder for a period of one year.

This licence shall remain in force from I gth February 2023 tilr3 l,r Decembe r 2oz3

The lSth February 2023

Disitally signed bffit
Date:2023.02.16 2fi9:

IRUMALA NAIK
57 IST

Chief Inspector of Factories,

Odisha

N'B'- Any change in manpower / motive power / manufacturing process /occupier be promptly.notihed inthe prescribed manner to the Chief Inspector.

[In the said rules in rule 7, the form 44 in sub-rules 4 shall be substituted as in Rure 5(I) (a)]

(D This is a digitally signed electronically generated certificate and therefore needs no ink-signed signan,e(ii) This cenificate is issued as per section 4, -5 & 6 of IT Act 2000 and ils subsequent amendmenrs in 200g.(iii) For verification, visir https://pareshram-labour.odisha.gov_in
(iv) Tampering of this cenificate will anract penal action.
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NOW;THESE PRE
consumer as herein

SENT WTTNESS thar in consideration of the paymefi to be rnade by llnafler contained, it is hereby iIUTUALLY AGREECI BY AND BTO ae foltows:

THls AGREEMENT made on ths 20th February Two Thousand rl,yenty Three between Tp.lts.frp.m.gs.hfm.p..i"eJri!,.*bndd}r.ntut.d#*uuf.e!!Sp[,Januqanj, 
Batasoro(rprein#aicallegl "the Licensee" *hid1 ;xp;s$i;;:;les'Jffiugnant to fi, subiect or contslt, shs* indudeits silccessors and assigns) of the ONE pART.
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s6etiN stie{TT $*t$i"rA xlA& 611CIyI
t

$ ,. The tarroEvrevisionirrai;:1;:t$!!tr!1Hli,g#ii'#XflffiX'*rhis Asrmmenr sha, be subjec*
B' Thar a' etecbicar '*rk ;;;;;1i1 q" ffi."! 

"r" 
as per cenrrar aedr,6{rv*HY,ltff li[:g1effi:*# ii#li'','v ff ;ri'ffi ft"d,i 20 1 0 ard rrave oeeit ro be responsibr" roi""rr.Iurtody of 

.Meters, crs, cabres etc. provirled bv the

*g;a*r:*xrffi i$*J'**#J*IIfiltr*$,'x#i"t*li*'

,1T8fr ffi i:LJ:Jt1l#'_ry#"Jffi fi ff r:i.*,'#fi*lllx;#ljl.i;1il1fl1!;,"Hf;
10. The ticsnsee is indern nified againsl any loss accrued to the applicailt oar thisaco&nt Furlhar,'a pplicant agrees that if there is any ha rmlloss to lhe of the liceneee dueto the fault in work within the premisw of appl icant, allthe liabilities sh*ll be boms by the

dscticel property
aFPlnnt

11. The mnsumer agrees to bear the cost of tte strmp dug and all
eos$ incldantat to

Stamo Dutv:
the execulion of &is Agreement in full.

6qs,
$snil BblE r

E.c*ili${86
shhfc$3 t *

TP &Ne;iffitrl u.ilMor t't*

r

$

*
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*$*rrstf6q?r on$ff*

ln wffNESS€S WHEREOF the parties hereto have put their
Febr;*rr 2023

6ryr"rr
sionfr

Signature

for and on behalt of the liensee

Wihase to the executicn

by the anginaer

I

$

x a&A s'I r 87S

seal this the 20th day of

e4-
Su*il Bnffir

*
r8 @fisuiner

g

Witnes*s to the execution
I

by lhe consumer

Rl- rltvi"J PJ*1."e-
i\251 {oxl 76LL

f*,t"ty fs.f.S {*"ztq'3t}
{1?*-la$ffi

{*r+o Fs (rao 1\ 7)

1

2

1

2"$ Ptadrts* x.q Rarln

Auqw 
73b1 qylb

iu

$

*

/!,
,

&
*
t,

& u
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DIRECTORATE OF LABOU& ODISHA

FORM II
[See Rule - l8(l)l

OF'FICE OF THE RECISTERING OFFICER

CERTIFICATE OF REGISTRATION
(Amendment)

License No : BAL/R&N20221011302
Date:1510412025

No. : BAL/R& N2025/028449
Fees Rs. 0.00

Certificate of registration no. BAL/R&A/ 20221011302 granted under Sub- sec. (2) of Section 7 of the
Contract Labour (Regulation and Abolition) Act, 1970 and the rules made there under to lWs. M/s Gadre
Marine Exports Private Limited , Balasore is hereby amended with following particulars with effect from
15t04t202s.

Name & Address of the Principal Employer : M/s Gadre Marine Exports Private Limited , plot no

439,441,451,459.482, 536, 547, 548, 545, 1221,

I 042. Tundara, BALASORE.

,st

No.

Name ond address oJ'the

contractor

Nature of work in which

contracl hbour ts employed or is

lo be

Maximum no of contaet labour

to be enrployed on sny day

t hrou gh each co n traclor

Eslintated date of tetmination ol
employment of contac, labour

I 2 J 4 5
I Manisha Das, Maniksmb,

Gopalgoon, Neor Gongadhar Kdaa
Maadap

Laboar Supply 300 3t/0i/2026

, M/s Ranjit Xamar Biswal, At-
K harid Mu khau, Po-G opinda pun

Ps- R em a n a, B alasore-7 560 t g

Labou Suppllt r50 3tM/2026

J Shrce Siddhh'iaayak Enterprises, B-

205, Om Siddhiinryak Residency

Kalhat Village, Bhiwandi Thsae-

12r302

Boiler Operutioa & Msirrtenonce

Work

I5 ttn3n026

4 Ws Alok Kumu lee , Khota )to,
E00/265, Pkn No. 2614, Rosalpur-

756021

Lahour Supply 150 tuBn026

-5 M/s Rohilaswo Jena, Behers Sahi

Tun dar o, Inch h udi, B alas ore-

7i6021

Lobour sapply 45 31/0J/2026

6 Sqntoshi Prudhan, House No. 130, Labour supply 20 3U03/2026
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SgINN. Ddrww, effi*716o2t
NeCeowfi$| fadsl pei
ril4 Clrsrfie|.' krrrela

Ficl Ptoce*sirr 60 3I/0t/2U26

'p*gg*.r'ffi
Dare: 2025.04.15 1 1 :m8 I

KESHARI

ST

Rqistairy Stc* -otm-

Dittrtct Labow Aflt@t, Balaswe

NOTE

(, This is a digitally siped electonicalty gmerated certifieale atrd therefore needs no ink-signed signatgre
(ii) Ihis certificate is issued as per section 4, 5 & 6 of IT Act 2000 and ib rubsequenr amendmeab in 200g.
(iii) For verification, visit https:/r!,areshram-labour.odisha.gov.in

(iv) Tanperiag of this certific& will mct pal action-
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atlnir*

sffirsrdMdfr+.rsurfuo-wr
THE MARINE PRODUCTS EXPORT DEVELOPMENT AUTHORIW

c{rerEq Ri rftr {zrsq, qrd q-{6.n I
{Ministry of Commerce & tndustry Govt. o, lndial

fqcfrf$q ftqq, 1e72 q71ftqq 3a13))
(Rule 3 (3) of MPEDA Rules, 1972)

m';,
rtiwTq frdT o.r ri*orq sffurq,

CERTIFICATE OF REGISTRATION OF PROCESSING PLANT

t. riffotq qqu q, o1 ggr oilr dr€-q
Number and Date of Certificate of
Registration

2. tttm/valid upto

3. ri*f-dmis{q E6r$6l rrc dT wr
Name and Address of Registered
Processing Unit

4. q-dw-w[ 6lmFR ofrq errar
Type of Processing and Capacity

s. 3r3qfrulqvflrdtilllrFn/ Type of
Products permitted

R{FI / Place: Regional Division Bhubaneswar
ft{io' / oate: L3lo2l2o24

oR7/PPlo3Ll24 13/O2/2024

tzlozl2027

Gadre Marine Export private Limited
Surimi Unit, Salt Road, Tundara, , pO lnchudi,
Remuna Block, Balasore
756021

ODISHA

Surimi:75M1

Frozen

ogEny]qipdUyAfi<HlMNuJlft

ARCHIMA+iffi**;
N LAHIRI' ffiffi;is"T**r

'!e.o=l,(HiilAx 
L&nl

@ft-co esrar lDisitat sisnature)
ARCHIMAN LAHIRI

Deputy Director

Tdqqrurq-rqqq{dkqDftqqsirffqq rrr..*#H%ffiftEqruD s{frfrqq rq63 qtrss+Erq}ftqdsltr
qrfq-6-{urErtrsqq-qqqwBrrffi srff+'crcqFl+ 3i,iiwff frsT",",ai -

rhis certiricate is issued subject to the proro.^ rr,tiiilit XI#tl;'1"J,],", ,rrr, ,he Export (euarity contror rnspection) Act
1963 and the subsequent Rules made thereof, and the conditions prescribed by the Authority from time to time.

guToq,qqfrfss trvs, qqfudqrR,6td 682 036 / Head Office: MPEDA House, panampily Nasar, Kochi 682 036
f,ttf/emait: ho@mpeda.govin Etl/phone: 91_484-2311901/2311803
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.o*,,,,o", offiffi5lffi#,HT,Tfo*,,*,^,,
t qoqfiorqsqrulqdqfie-orcMatr+.rscrfU-+.-{Erfrqc, 

rszz&'crqEr+}erffru-{rqfr.qrqrdrtsr
This certificate of registration is granted subject to the provisions of the Marine products Export Development
Authority Rules, 1972.

2. aq[, foqlt{ qr qrrdr qr q-q qrIrd q ot{ cfI{dq b ft s qlF+rq f m ergq]<l qrw 6F-r-jT drn r
Any change in the lay-out, design or capacity or other matters should be got approved by ihe Authority.
:. e$r{etrq6d"t€ri0 enaeqo-drqAqfufttuqqffSofucrk6-rorilqrsqq_sqqwEqqriEtsrtBqrqfiqfr
&ag.en*fivrBvr
The sanitary and hygienic requirements should conform to the re8ulations issued in this behalf by the Export
lnspection Agency and the Authority from time to time
+.vg-frts-fld&qfttaur.e€stqGfu{snq}frqcrfu6an}-{dsEdtrdrsrq-frorsqdqor+slBgr
The owner should use only approved chemicals for preservation, processing and storage of marine products.
s. qfu6 61 qrfD-6-rur ERr qrnt-g,rl qr qffi fuq qrffi tt erq fiffi u.r rfr qre-+ 6-{il dry r

The owner shall also comply with such other; instructions as may from time to time be issued by the Authority.
6. qlfud6- 6l lIerc urfffi Cnr urfuge sdw 61 qk€.r +.r d-n i{tr frfi tM o{i +t o€qfr efi dm,
The owner shall permit officials authorized by competent authority to visit and inspectihe premises.
z. ufrs' h ETtrd fr fu s fr ffi f qMr a1 ts qffi t :o Rfr b rfl -at qqprq-d fr ggifr -d 6-fi r iln r

Any change in the ownership of the establishment shall be endorsed in the certificaiewithin 30 days from such
change.

r. sflurqd 61 qfr qgsdr t cfrEn fr q-dRfd +t wgrfr r

Copy of the certificate shall be prominently displayed in the establishment.
e. EIfr6- d qdEIUI & gs sTlrurq{ 61 Er fr{ srd fr q6. en gafftfl-orur eranr drn r

The owner should get this certificate of registration revalidited every three years.
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fix

Name & Registered Office address of
Licensee / .ir-CsRqrt + qtrtd aT qfaq ol qrq
e+{[dr:

Address of Authorized Premises / Hfu{il
qRs<J6rqdr:

3. Kind of Business / +rteR6lq-m'R:

-+3 -

Form C

Government of India
Food Safety and Standards Authority of India

License under FSS Act, 2005

q-{sfr €Iilr / License Number: 12O249EDOO0o9

2

Erqti

29-10-2024'16:53i44

108664

91XXXXXX76

4. DairyBusiness Details/eqfr6r-&{Rft-flurtg: No

5. Category of License / ergrRora{: Central License

Gadre Marine Export Pvt. Ltd.

Surimi Unit, Salt Road, Tundara, PO Inchudi,
Baleshwar, Orissa-756021

Surimi Unit, Salt Road, Tundara, PO Inchudi,
Remuna, Baleshwar, Orissa-756021

Manufacturer - Fish and Fish Products
Trade/Retail - Storage (Cold / Refrigerated)
Manufacturer - Exporter - Manufacturer
Food Services - Club/Canteen

Designated Officer

This license is granted under and is subject to the provisions of Fss Act, 2006 all of which must be complied with by the
licensee. / a-5 or{nR <{la {i{eTr slk qrjr.5' irftfrqq, 2006 + q$-i orgrt ff G oir a6 or&ftae * sq*n + qqrfr{ e C-+or srdnfunt
6Rr ir*{qqr { fufiqrfl qGS.

Place / em:
issued On / E+io:

Valid Upto: / tum:

FSSAI Kolkata

29- 10-2024 (Mod ifi ed License)

24-01-2029 (For details, refer Annexure)
Date :

User Id

Verified t

License Issued On 29-10-202416:53:.M

Annexures:
1, Product Annexure
2. Validity Annexure
3 -Form Ann ure
4. Conditions Of License

Note:

1' Application for renewal of License can be filed as early as 1E0 days prior to expiry date of License.
You can file application for renewal or modification of License by login into FSSAI's Food Safetlr
Compliance System(https:l/foscos.fssai.gov.in) with your user id and password or call us at lEO01121OO
for any clarification.

2. This License is only to commence or carry on food businesses and not for any other purpose.

3. This is computer generated license and doesn't require any signature or stamp by authority.

Page 1 of 7
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4. Communications from FoSCoS are being sent to Mm ,saMcom, ViWom and 96rooo1815, 97mor3ll9,
96xxm815.To updatethes€ detaik, visat FoSCoS poftal.

Page2of 7
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Product Annexure

frt
Form C

Government of India
Food Safety and Standards Authority of India

License under FSS Act,2OOG

q1nfr{isr / License Number: i20249!r9fiX[09

Kind Of Business: Food Services - Ctub/Canteen

Kind Of Business: Manufacturer - Exporter - Manufacturer

Kind Of Business: Manufacturer - Fish and Fish products
Production Capacity(MT / annum): 108fi)

Kind Of Business: Trade/Retail - Storage (Cold / Refrigerated)

09 - Fish and fish products, including molluscs, crustaceans, and echinoderms

1 Meat
Processing

Unit

09 - Fish and
fish products,

including
molluscs,

cruStaceans,
and

echinoderms

Frozen Minced Fish Meat 10800.0
0

MT Per

Annum
Only

Exports

1 09 - Fish and fish products,
including molluscs,
crustaceans, and

echinoderms

09.2 - Processed fish and fish
products, including molluscs,

crustaceans, and echinoderms

Frozen
Minced Fish

Meat [09.2.3]

Manufacturer -

Fish and Fish

Products

ffiffis4s
$*tuHf;l

09 - Fish and fish products, including molluscs, crustaceans, and echinodermsE

Page 3 of 7
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Validation And Renewal Annexure

frl
Form C

Government of India
Food Safety and Standards Authority of India

License under FSS Act, 2000

3r{sR$@r / License Number: 12024999000009

Suspension History

Current Status of License: License Issued

Note:

l.Application for renewal of License can be filed as early as 180 days prior to expiry date of License.
You can file application for renewal or modification of License by login into FSSAI,s Food Safety
Compliance System( h fo sar tn with your user id and password or call us at 18fi)1121fi)
for any clarification

2. FssAI vide order number 15(31)2020/Foscos/RcD/FssArptl-part(4) dated 11th January 2023 allowed
Instant Renewal of License / Regastration.

3. FssAI vide order number 15(31)2020/Foscos/RcD/FssAI dated 29th october 2021 has allowed the
renewal of Licenses / Registration till 180 days of the expiry date subject to payment of penatty.

4. Modification+ (if any) denotes the change in the Authority. Issuing Authority mentioned along with
Modification* is the Jurisdictional Authority with effect from the date of issuance of modified
license.

25-01-2024 24-01-2029 25-01-2024 44250 INR New Central
Licensing
Authority

Page 4 of 7
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I,frT

Non-Form C Annexure

Government of India
Food Safety and Standards Authority of India

License under FSS Act, ZOOG

dqr / License Number: 1202,i999{XXX}09

Sachin Radhakrishna Surve eualification:
N/A Mobile No:

sachin.surve@gadremarine.com

462, Vibha, Gayalwadi phata, Swaroopanand Vasahat, Khedashi

Maharashtra District:
415639 Photo Id Card:

770896M18O3 photo Id Expiry Date

Not Provided

Name:

Contact No:

Email-ID:

Address:

State:

Pin Code:

Photo Id No

FoSTaC No:

Name:

Contact No:

Email-ID:

Address:

State:

Pin Code:

Photo Id No

qrrr{t

B. F.5c.

9765992329

Ratnagiri

Aadhar Card

N/A

VUay Dhulaji Kharat

N/e

VUay.kharat@gadremarine.com

At/Post-Dahibav, Taluka-Devgad

Maharashtra

416630

603846535650

Qualification

Mobile No:

District:

Photo Id Card:

Photo Id Expiry Date

B.TECH in Food Technology

9607982815

Sindhudurg

Aadhar Card

N/A

Place / em: FSSAI Kolkata

Issued On / fuia: 29-10-2024 (Modified License)

Designated Officer

Date:

User Id :

Verified t

29-10-2024 16:53:M

108664

91X}CKXXX76

License Issued On 29-10-202416:53:M

Note: Any change in above details shall be immediately communicated to authorities. you can apply
for modification of license for updation of details without any cost through Food Safety Compliance
System (https://foscos.fssai. gov.in)

Page 5 of 7

162



-5+-

4

Condition of License

All Food Business operators shall ensure that the following conditions are complied with at all times durinq
the course of its Food Business.

Food Business Operators Shall:

1' Display a true copy of the license granted in Form C shall at all time at a prominent place in the premises

2' Give necessary access to licensing authorities or their authorized personnel to the premises.

3. Inform authorities about any change or modifications in activities.

Employ at least one technical person to supervise the production process. The person supervising the
production process shall possess at least a degree in science with Chemistry/ Bio- chemistry/ Food and
nutrition/ Microbiology or a degree or diploma in Food rechnology/ Dairy Technologyl oairy
Microbiology/ Dairy chemistryl Dairy engineering/ Oil technology/ Veterinary science'/ notel
management & Catering technology or any degree or diploma in any other discipline related to the
specific requirement of the business from a recognized university or institute or equivalent.

Furnish periodic annual return 1st April to 31 st March, with in 31 st May of each year. For collection/
handllng/manufacturing of milk and milk product half yearly return also to be furnished as specified.

Ensure that no product other than the product indicated in the license /registration is produced in the
unit.

7' Maintain factory's sanitary and hygienic standards and workers hygiene as specified in the schedule-4
according to the category of food business.

8. Maintain daily records of production. raw materials utilization and sales separately.

9. Ensure that the source and standards of raw material used are of optimum quality.

10' Food business oPerator shall not manufacture, store or expose for sale or permit the sale of any article of
food in any premises not effectively separated to the satisfaction of the licensing authority from any privy,
urine, sullage ,drain or place of storage of foul and waste matter

11. Ensure clean'in-place system (whatever necessary) for regular cleaning of machine & equipment.

12. Ensure testing of relevant chemical and/or microbiological contaminants in food products in accordance
with these regulation as frequency as required on the basis of historical data and risk assessment to
ensure production and delivery of safe food through own or NABlaccredited/ FSSAI recognized labs
atleast once in six month.

13. Ensure that as much as possible the required temperature shall be maintained throughout the supply
chain from the place of procurement or sourcing till it reaches the end consumer including chilling,
transportation, storage etc.

14. The Manufacturer/ Importer/ Distributer shall buy and sell food products only from, or to, licensed /
registered vendors and maintain record thereof.

Page 6 of 7
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Other Condition

1. Proprietors of hotels, restaurants and other food stalls who sell or expose for sale savouries, sweets or
other article of food shall put up a notice board containing separates lists of the articles which have been
cooked in ghee, edible oil, vanaspati and other fats for the information of the intending purchasers.

2' Food business operator selling cooked or prepared food shall display a notice board containing the nature
of articles being exposed for sale.

3' Every manufacture (including ghani operator) or wholesale dealer in butter,ghee,vanaspti ,edible oils,
solvent extracted oil, de oiled meal, edible flour and any other fats shall minimum a register showing the
quantity of manufactured, received or sold, nature of oil seed used and quantity of de oiled meal and edible
flour used etc. as applicable and the destination of each consignment of the substances sent out from his
factory or place of business, and shall present such register for inspection whenever required to do so by
the licensing authority.

4. No producer or manufacturer or vegetable oil ,edible oil and their products shall be edible for license under
this act ,unless he has own laboratory facility for analytical testing of samples

5' Every sale and movement of stocks of solvents- extracted oil ,'semi refined' or 'raw grade I, , edible
groundnut flour or edible coconut flour,or both by the producer shall be a sale or movement of stocks
directly to a registered user and not to any other person,and no such sale or movement shall be effected
through any third party.

6. Every quantity of solvent-extracted oil ,edible groundnut flour or edible coconut flour ,or both purchased by
a registered user shall be used by him in his own factory entirely for the purpose intended and shall not be
re-sold or otherwise transferred to any other person :

Provided that nothing in this sub-clause shall apply to the sale or movement of the following:-
1. Karanjia oil
2. Kusum oil
3. Mahua oil
4. Neem oil
5. Tamarind seed oil
6. Edible groundnut flour bearing the I.S.I certification mark
7. Edible coconut flour bearing the I.S.I certificate mark

7. No food business operator shall sell or distribute or offer for sale or dispatch or deliver to any person for
purpose of sale any edible oil which is not packed, marked and labeled in the manner specified in the
regulations unless specifically exempted from this condition vide notification in the official Gazette issued
in the public interest by food safety commissioners in specific circumstances and for a specific period and
for reason to be recorded in writing.

PageT of7
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f r$$PEcTlory%-
MinirtrYrl*ffi:X&Industry 

\
-F

In exercise of the ;:owers canferred b
{@r*oot

Fishery Products (eualir
y fhs Expo* of Fresh, Frozen and Processed Fish and

Natifi
y Control, Inspecticn and Mnnitaring) Rules, l9g-i vide GOIcation No. S.O.:730 (E) dated 2l August. 1995, publirhed in the Gazette of India, ExhaOrdinary, Part II. Souion 3, Sub Sertion (i i), datvJ 2l .08.1995,

GADKE MAXINE SNTORT PVT LTfi
(Name ef rhe Establishment)

having their registercd oftiee at ptot Na Fp-t, Mirlat*, tadu**isl Area, *fidc, Rahagiri,tra*ragfr,
Mahara$htrg,, dlS6i9

{Addrcss of the registered otlice)

is hereby granted approval fnr a period of three years

valid up to and incruding 3r.tt.2026 under Appravai Numbsr ffsJ
for manufactur:irg of flar*, Fro?en.f*nui - glocre frazen ,nry

fi'sABs- (Nisfu,m ine &_N e n- Histamiae lormixg)
(Scope ofapproval)

[Category-pp, pruduct-U. n*ivity- f;
in its establishment siruated at.isrirti (!*it, S*lt t**d, pO Inchudi, Ksmuna glotl.., Tandarc, Balawre,

Odis&c, 75602I
(location of the eslablishrnen$

for exports ts 4ll cauxttbs exdudkg " E{1, cl} and"uneooksd prawns t, Aa$trelja,,, suhject tothe conditions &at the establishm&t -rr"ir ,**t the requirements of cot Notification No.s'o':730 {Ei dated 2r.09'r99i *d.-q"i;;nis af the irnporting counrries.

Place: New Delhi Signature

Date: is,$.)^, 1*)-rr Name: Dr. M. B*laji
Ilesignation : Director (I&elC)

2'd lloor. B- platc. Blerk_1. Clomnrcrcial Complex.
last Kidwai Nagar Nerl Delhi-t 1002i, lrOl'r-- 

"

-- Fhone; +91-11-?08153{l6ig?/tg
E-nail: gict&i*icirsia**:.-ir w*U, ***.*Lindia.gov.in

Prxs3ing fhst:
Induct-U *

fPr !lana sk{! prOr)esi;Ilg a4uu;ulturr ry:ducx; zv t;r ll$cd; s
refz(T !r'!5d l'v Fcctory veerel

S&ttqI K Sm*ed M l|ari

Cite*or!.PP

Uq:xrce*sed; t"
Arti yity n Rcfrig.'rarioo; t f'ltedng

;uted: c Cannsl () 0th{r
it (htl 5t0fe {}nly
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Oes$natisn

ffi wq.
\

{Mr}rr$Tsy *r sshilf&Hn$X &r-rm r$susTfty}
GSYE RNHITEI*{T OF tfi*StA

N&trtrP ffmmp*$m*xcm Swrt$S$mm*m

This is ta certify trat Mls" ...Q4.?&S,.!.1j1$.1,)l:,fjIf.qllT.f"l:::.1,3:11."...

loaatsd ar ....Is:i*i..il::it.,"3illt..T.:r.L:,f,9^Llr!:*rli:.r:ls:rr.l.r:.l,sril,.r:*|ls*,.P.gl*ynr.,.{:li**rfir.:fffipi

;$

an *pprcved feh pr*cessing estahlishment !,ravinE appruval Number...],LlJ

and scope of *\e *ppr*val * .fi::.I-.::tT:.*t*-p*:l..Ll:::::..o,:lt..t:*.(.llsl:.*::::.:1..,\.:::,;.....
llistaruirre S-trrrrins )....,........,,....,...,...^v:,...

fte unit has i*plemented HACCP at ali skg* of Woduclion in theh estabtishme*t. Ihe l{ACCp

corpliaxce of thE unit is being manitcr*d by rlris a{fice on a raid d*wn ftaquency.

This eerlit*ate is varid for a period cf one yef,r, up t$ and ifiduding $6.04.r0s6

Flace Xclkata Signature

lJame *Ieuoranjnn lilNnliran 4' . r-j

Date t9.0.{..?{r25 t{rr
aa *r* ( 1n-rharsr)

\4l*r{d Trad* e*ntre
1418, Ezra $troet, Kotkata - 700 00 t

I eisphon-e: 2235-5004 / Sff51, Fax: {i33-?t3b 4$S?
S-mai t: jd-kctkaNa@eicineiia.gcv. in
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ffi
ffi

qRitv{6R
wd{rRdildq

q'f,riqTifi, Tfrft-rrq
sfulrn{serurEqrrr

d-4qrfiq'oqrtrd-inr
Government of lndia
Ministry of Jal Shakti

Department of Water Resources,
River Development & Ganga Rejuvenation

Central Ground Water Authority

0fild ftfiTfr td irflqfr qITr0T [,y
NO OBJECT ON CERTIFICATE (NOcl OR GROUND WATER ABSTRACTION

Project Name

District Baleshwar

Pin Code

Communication Address

Address of CGWB Regional Office

ock

lsa Remu

uth

TR sP hK nu and taoad ta ad n Ba ock R me nU a Bal e hws apa
tsod ha 57 0o 2

traCen nG uro d ateW Board So rn R on hB U Bha na Kh na fleg JaEaste dag
au re N 5h- hB baU neshwar a od S ah

-75 030Sq ordh

Tundara

Project Address

re Marine Export Private Limited

Road, Tundara, Ps Khantapada,, Remuna B
"- jc.td

Salt lock

Town:

't2 Environment Compensation (if applicable) paid (Rs.) 0.00

Number of Piezometers(Observation wells) to be :

constructed/ monitored & Monitoring mechanism. l

No. of Piezometers : Monitoring Mechanism

'Manual
t0

I

WLR Wrth Telemetry
*DWLR - Digital Water Level Recorder 2

(Compliance Conditions given overleaf)

This is an auto generated document & fleed not to be signed

18/11, qIrI{rRETgg, crlRrdt-s, ;r€AEfr - 1100[ / l8/ll, J&mtrrg8r Hou3e, Mansirgh Road. Nerv Delhi-ll00ll
Phone: (01l) 233E3S61 Fax: 2338205t. 23386741

Website: cgwr-noc.gov.in

qrfi{Erd-#{qcart
SAVf, WATI,R. SAVE I,IF'E
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Validily ot this NOC shall be sutiect to compliarc! o, the folowing conditions:

ma.alatory condittoN:

in$tdlation shdl bs communicated lo ll|to CGWA thin ?o days ot gfont of N;btleaio^ C#ri""t".
2) Proponents shall mandatoriv get rater folr meter cdibhled fmm an auihodzed agency once ln a year.

cGwA thmugh \fl6b portal. De{eiled guid€Nin€s lor cinstructih ;f pieiometors aii !ir* in enn"rir*ff * U1e guid€tiniri. ' - - - -

and llovember) in core as wen as buffer z;es of the mine.

6) ln cese of mininq proiecl lhe firm shall submil waler qudity reporl of mine dbcharg€/ seepage from Govt. approved/ NABL accredaied lab.

7) The fim shai reporl compliance ofthe Noc coditifis orline in lhe website (wuw.c$va-noc.gov.ln) within one year f.om tfie date of issue ollhis Noc.

of Envronmenl (Pmtectron, Acl 1986.

structurs/discfurg€ ol eflfuonis or sny $rch matter as apdica$e. -"__"-_ *-*.- *

Gsnerd conditions:

12) The proponent shall seek pior p€rmission from cGwA forany increase in quantum of groundwater ahstrac{ion (more than thar permitted in NOrj iispecitic perioa;.

13) Proponents shdl install root top rain water haruesting in the premise ss per the existing building bye laws in the prenise.

thereupon,

l6) Whebver feaside, requhement of water lor greenbdt (honicrrllure) shall be met from recyded ,/ treated rraste water. .- . ,..1 
_ 
l

construcled within 3 months of the rssuance ot NOC. Th€ firm snat abo;nsure iife aispJsat Uiaine ,."Ori. ,f 
"i,y. 

- - -- -- ---- .' -

18) unoxpeci€d va.istions jn infiow ofground walor into ths mine pil, if any. shall b€ rEpo.t6d to the conc€rn€d Rogionalon€dor, C€nbd Ground wat€r Board.

Ig) ln case of viratjon of any NOC conditions. the apdjcant shallbe liable to pay ihe penaltie6 as pe. Se;6en 
.tO'ii Cuueline".

20) This NoC do€s nol absolvs lh€ proponenls oI th€ir odigation / requirem€nt to obtain oth6r sta&{or}.and administranve des..ancss from appropriate aulhorities.

merits a1d lake cbciso,ts independendy of the NOC.

over tmssession oi lhe prefilses.

23) This Noc is bdog jssued withoul any prejudice lo the drections of the Hon-bae NGTio'rt orders in ca6e5 .elated to ground wate. or any other rdated mate;5.

w€ter absraclbn crEGesy'ground waler rcstoration chargas, shal conlaas td reguhiy maintain artihcid;ectrarge sw"t 'res.

CPCB lisl) need lo undertake necessery wel head protecton measureit iiisure 
-pleu*r,irn oigr;r;d ."aer p"rrrri"^ * p--li-'""rr* liiiiirre guidetines.

contamination of surlsc€ water,

30) Thrs Noc Ls rssued suqed lo r,he ;leahnce o{ erp"n epp.i..l d.rrin"" Gncii,iirii""u.t.

PP and concemed drlrrng agency shalr lointty bi herd responsrbre and pe;ar aa,* ii per eant co*.men rur6 inafl re taren]':.;(Noo'compliance o, thE c.hditiois mention.d aboaq is likely to rosult in th3 cehcellslion oI Noc end l6gal ,crtion against ll|€ proponenL)

18/11, EI{flREI8€, cHffi6+s. T{ffi - 1100[ / l8/l! Jamueger flouse, Mansingh Road, Nerv Detti-llfi)Il
Photre: (01l) 23383561 Far; 2338205t, 23386?43

Website: cgwrnoc.govjn

qrfl(qrn-#fiq-fli
SA\TE WATER. SAVE LITE
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CENTRAL GROUND WATER AUTTIORITY
Department of Water Resources, River Development and Ganga Rejuvenation

Ministry of Jal Shakti, Govt. of India

(As per rhe MoJS guidelires dated 24.0e.2010 
",u" 

,*,9,2gS',#t**ts ,ated 2e.0e,10?u vide ,o *". .l 
jo*u,,

hlmt: '.:.vlr-r:,r.' ,'o'. rn '

/NAPAN/GSTlN No. of Firm/lndividual

21-4l508ZOR/tND

Food Processing lndustry

tlndustrial

GADRE MARINE EXPORT PRIVATE I-IIT,IiTEo'

AppTypg.Cateqory; 
.

Application Type:

Application No,

Name of Firm:

t2023
.t.............

Date of lssuenc e: 101 1 1 12023

Application Processing Fee

Adjustment Charges

jRelte
lCharges for correctio':' . -'

:S.No. iDescription

10000.00

Cround Water Abstraction charges

Groun{,Wate.1 Res.torali,o_n charges : .. \ .

Enr,,-irynmenlal Compensation Charges (ECRGW) (Date Flom to ) Day_,1

Penalty for non-Compliance of NOC conditions
Condition to he mentioned

36000.00

10000.00

n/10lilicallon in the existing issy:d No Obiegtion Certificate

Changeih User lD

Change inflrm Name

Extension of No Objection Certlficate

lssuance of duplicate No Objection Certificate

Rate

Rs. 5000

Rs. 5000

iRs.5000

Rs. 5000

Rs. 5000

(ii)

(iiil

(iv)

lssuance of corrigendum to No Objection
Certificate

Any other items/correction etc.

This is an system generated invoice, hence, does not require ink signed

18/'11, qrIFflIt 6T0q, CHRiE +9, T{ ftffi - ll00l i 18/tl, Jamnager House. Mansingh Road, Nerv Dethi-n0011
Phone: (01l) 23383561 Fax; 23382051, 23386743

Webiite: cgwa-[oc.gov.il

lrfirqrd-*daT{ra
SAYE WATf,R - SAVf, LIFE
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Tenn atd coditofis:

i. Al disputes arc subiect to Ddhi JurMjcton.
ii. Any compbint in regad to tle raE wfl nd be entertained,

Mefiber-Sodetary
CGWA, I{ew Ddhi

+
9\,a. 1

T{-- 1-*j

\'*4"
!

. "g-r*a3r'
..1 s,a

--'\F' "1,f
-5.

". il*.i,

s-

I "F.s'.?*1 t
-n?oul-**n

"4.. \,- 
',1"

q.r' "{ .11'

1911. tIITflI{tfBg, qtqfrf fu,rl{Rd - UmU , rufu, JEmr.grr rrDua, MrmhgL Rod, New D: U-ll00tl
Pbo!.: (0rl) 2!Otgg6l Frr: 2!3Et051,2t3t6?43

Wetdic: cgwrnoc.gorJn

cr{T{rt-*{l{rflil
SAVE WATET. SAVE LITE
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o'Frce oF THr *uro?r"*reNDrN6 EN',N*FR,
BALASCIRE I8*I6ATTON DIVI$ION, BALASO*r.

Tf LEFI-fSf\if'/ FAX NO-0S78? -e96800

lht &*j $-l l3
To&

The Chief Engi*eer, Wctsr Ssnvices.
0/o theEngineer-In-Chief , l{oter Resour*es, Odishc.
Bhubanesdfir.

Sub: Execution af ograemant with New Induslry MIS 6adre i!1crine, Export Pvt. Ltd.,
Salt Raod, AT. Tundora, Tohssil- Ramuna, Balasore, pin. ZE60?L

Sir,
In inviting o kind reference to the subject and letter cited above it is to intimate

thct the ogreement hcs been exacutad with &11.S 6odre rsorine txport Pvt. Ltd., $alt
Rood, AT. Tu*dsra, rahosil- &emuns, B*lasore, pin, 7D&0?t for the drcwcl of ground
water 850 m3 {0. j475 .us*rs} par duy.

Silce it is afl new Industry th* agreament has been executed for Two Ymrs on

dtd. e8,0e.2025 with eflect froro dtd. a8.0a,eae5 for. drawsl of ground woter @ 850
m3 (0.3475 cusecs) per doy. The Xerox copy of cgreemcnt is subrnitted here with for
fovour of kind information and necessqry post fcclo opprova,l.

Encl: As obove

Your* faithfulty

Superi ntefi ing t
Ba Irriga'tic* bivisiorr

lasora
fieme No dt

Copy submitted to the Enginaer-in-Chiaf cum-Spl. $ecretury, DOWF, Rq,iiv
Bh*won, Odisha, Bhubaneswqr for fovour of kind infornotion.

f-msilreabidt254S gm*il.com

Ns A

$uper{
rlleno No & dr. ()\

Copy *ubmitled to the Chief Ergineer & Bqsin Ma
Budhcbolonga Bosin, Baripodq for fovour of kind infsrmaticn

/vlemo t{d dr.
n\ 91o*,

Superi

{opy to ths } /5 6odre /l{srin* Export Pvt. Ltd., Solt Road, AT. Tundcro,

t*t*na\*/

m., 
Engrneer

nager, Subornorekha &

,Vfi\*{
|lTenotno En0rneerW"

Ish*sil- Rsmunc, Bclcscre, Pin. 7560E1 for favaur of infornation and necaqsory octian,
Enctr *s sbcve

rtL,-*tq1x/
Superint,ind ing Ehgineer

f&Pt

171
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e$a$a*Brn oDrsHA s 635S95

"FORM'K'
($ee rule 23-A (2){e}& rule ?$ )

AGRE€MENT FOft $UPPLY OF WATIX TON THE PURPOSE OF
I NDU$TRIAt/COMMERCIAL U$E

Tkll$ ACREEMENT l$ made o* the lSri day of February, Two thousand Twenty-Five
BETWEIN Shri Yogesh Shrid.har Keer, s*n of $h* $hridhar Hari Keer of village at posl
$$mashwar. Tal, Oist.- Ratnagiri, Maharashtra at pr8$6nl Bunglow no. 15, Supratik Lifestyle,
Kur*dd, $islrlct Balaeare, Assistant Manager, Gadr* Marine €xport Pvt. Ltd. by Profee*io,n,
b$ing ttre authorized representative of Gadre Marine Export Pvt. Ltd., Balasore {hereinafter
called the ''ApBlicant") of the First Parl AND {1} $hri Raiesh Xumar Behera, son of $hri $usanta
Kumar Behera resident *f At- Bagurai, Manisahi PO Madh*vnagar, Oistrict Bhadrak, Cdisha
by Frofession Officer EHS (EHS D€partment) Gadre Marine Export Pvt Ltd. Ealaeore ANO (2)
Sfiri Vilas Gopinath Chavan, son of Gopinath $a*ashiv 0havan resident of C-S, $hivrekar
Ppza, Maruti Mandir, District Ratnagiri by Brof*ssion Depury Manager - Lcgistie {cotd
Storage) Gadre Marine Sxport Pvt. Ltd Balasore {hereinafier referred to as the "$ureties.} 0f
tlp second partt AND the Oov*r*or of Odieha r^rhich expression unlese repugnant lo the
context, shall include his succe$$ors and assigns {hereinafter called 'the Government') of the
tiffrd parl ;WHf;REAS, the applicant ha$ rnade an application for suppty ef water fr*m

$

g

$

$

$

Gorter*
affnex

B

nrnsnt wster sourcellrrigation works t*r the perrod as mentioned in the $che*ule; hereto

,.' il:"
.1;:1Li-' :""

"-/I adl}.tltrttra$ c tna.r*

n n EEE IIt,
5::r E .j55
\

r)'T 1o (}
I "t(} t)C} ",t.}$ <) a(} r-t{}Ia 1-t OOo-!

H

ed

:;l

Erluonlrllrllcn

ffi"'
O*lrbn Page 1 *f I
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Volume of
watar ll any

c

- 6+-

Period of supply' 
{3}

,I
l{ 113?59

l
At'to

qhereas tfre sureties have agreed lo stt*d surety fcr payment of rates charged for such supply
in the manner hereinafrer appearing snd the Gover*ment has agreed tro supply waler for the
fiurpos* specified in the schcdule an*ex** herets *
- $CHIOULr
5

NOWTHI$ AGREHMENT witness as f*flows :-

1 l$ pursuance of the sard agreement and in consideration al supply of watnr l* be made to the
applicant, the applicant and the sureti*s hereby jointly and s*wrally covenant wlth the

nt shall pay i{ater Fee at th€ rate of Rs.12.24 per m3 by the end af bi$ing m*nth as
,Fr

(b)The
th* Orissa Ga:ette f{otiticatisn No, 1571
applicant shall maka suitable ana***rn0fits to leke lha water lrom the Governmenl water

dr. *4, 1s.201CI {$cHESULE-|ili

iol ffi
urce at which it w*il be supptied
e applicant shali not use lhe water suppliad to him for any pilrpo$e other tha* that which is

s"cilied in the paid Schedule

$overnmen
ia) fhe appliea

h
T

a
B

t as follows

;.-. ..

i ftI;;*---?{<l '\\ "
rlnl.nding Er)gltlte!''*rrlr

Purpose lor which
*water Vlfiilbe supplied

{1}

The place at which lt will be
supplied

Water will b* tifted Thro*gh
Borewell Fro*r the factory
remi*es of the a ica t

lndustrialUse 850 m3 per iday 
j

? y*ars

f3::i,,r*r:; l-r

t{.lctafa lrrt*tl lon 0ivlrlon

Page 2 ofS
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*e5-

Suprrl

z' # tn* sum aforesald or any part thereof, is nst psid on or bafore the date specified tn this
ffi ;r:l,-i,:x3ll,T-_",.iffi.i?",J'fi j:ilr_,;,-5tlJk.::*:t1illfflffi,ffi 

ffi *;iseverally to pay the eeme with tompoond inlersst at the rat* oi t*o p*ront per mensem from&e date 0f default All afiount cu*liu-r**-sovsrnm*nt under hn terms of.theee presente shallif not paid in time' be recoverabre ai a lublic oernan* unJo th*e *rissa public Demandsfecovery Aet, 1962.

3' {} The sadre Marine Ex.nart Fvl. Ltd. shal} he.liabte for criminal and civil acticn if by drawal ofwater' the rights of any third party are a*eete1 ane srrarrln*edni6'iir* cor*mment against allllaims for darnage pre{erred'by p*it"" -i p"rsons afiected by the parnri*sion granted,
gi) The Gadre Marine fixport pvl' Ltd. shall not without.prior pernrissbn in writing from &eeovernment lay pipeline bn goo*riil*It'],.***unal 

lands,'tf the pipeline* have to pa$s'through the Government lands p*tm**inn orrre Governrnili;r'ihi; $hail he taksn separatslytt'hich may be granted subjecl io u"'* pi"il.iron of rights ;r d";;;;*nr or conmunity, as theyse maV be.

*
l( 1r 33?i

{iil) The Gadre Marine Expsrt Fvt. l-ld. shall nol draw or lift watef msre than the quanlity$e.ntioned in the requiollion cr crder and not exceedin g the valume mentioned in the Scheduleexcept with the prior approval of the Sov*rnment. The $uperinlendin g Engineer shallassesse fees to be charged a$ psr Unit I qr*antrt y of water drawn or allccated whichever is hishcr.drawalis mare than the allocation, a pen ai rate at six times the rate specified in Schedub llnd lli shalt be charged on the quanti ty oI exeese drawal, rn addition to the normal bill on
t
a liosated quantity hs excesg drawaj pennissibte for a maxunilrn periad of six mo$lhg

r is
Hth
wnere the ticeflcee fails to so appty for such hrgher allor,alto n sr where the lice*cee i* rafused

in which, the licencee shali hav* to apply for a h iph*r allosation oi waler with r*a$sns an ,.|

lor s
$tratt

uch higher alto , thg agreement shall be iiab,e to cancellation and the watsr supplied

f]
lf

B Li'ii;r;ir,; ;.3'

,\L---r.-1 Y1 t-,1
ot.ndinfl Enline,u r '

$

be stosped

.il,

t
Srti-alrt trrfnr*i.1tr ,1i,,i. ;^..

Page 3 of 8
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rNm IA

s?d s*err osIsHA K 113328

!t

*

tI
(iv) Ihe perrni*sion granted shall nst bs deemed ts exeffipt the applicant kom iiabitity tc
gayrnent of water charges lawfutly assessable *t the rats *s may be prescribad by the
Governmant fronr time tc tima.

Governme*t reserve the right to suspe*d or cancel the p€tmissisn ia cas* sf violation ol
y of the cova*ants.

.4 The Gadre Marine Export Pvt. Ltd. at his own cast shall install a Flow Meter or a suitable
freasuring device for measurement of w*ter drawR or lifted by him from the Govemment water
source/irrigation work$ as per the procedure laid eioain in rule 23-A (bl. The $xperintending
f;ngineer shall visit the location *f drswal or lifting cf wat*r, rrerify the quanlitie* af water drawn
Dr lifled by the applicant afid tsn$urs such sontr"ole$ may be necessary for adrninistering the
drawal or lifting of water, A*sessment of water rat* *hall bo made a8 Ber the quantity of water
drawn or allocated whichever is hiqher. ln ca$e of axy defect or nonfuncticni*g of the Flow

*let*r, the licencee sh*ll bring the fact to tha notice of the concsrned Superintending Engineer
forthwith and take sppropriate slep$ to remove the defects in the Meter or f*r roplacement

$ereof within a period of thre* rnonths and in such cases the fe*s shall be charged o* the
quantity of r'xater allocatsd for the said peri+d of ihree rno$ths or tlll the defsct in the M6tsr is
pmoved or the Meter is repla**d. ar the case mcy be. whlchever is earliar, end wh6re tne
licencee faiis to bring lhe, defect or non-functi*ni*g of thc rnetsr to the nolise of ths
fluperintending Engineer or fails ts rerncve tha d€feci$ in the Meter cr tc r*place the sarrre, aa
{he csse may be, within the stipulat*d periad the agreement shall be liable to cancpllation and
lheI

reafler the water suppty sh*ll be slopp*d

&r
iln*

!

It

s
,*

__,,,,.,.\.

t":.j;l
:{

. ,i"
1"

su$.'*36fnffiih'1"/
B.ri;p? EiT:r uivr*lort

Paga 4 of I
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g$d e*B'sn oorslrA

e allocation of water wit* Eutornaticali
r lvllhin three years ef allotment

!t Tl.* Gadre Marine fxport Pvt" Ltd $hali conBtruet futt proof effluent discfiarge planl befor*commissioning of the projegl. For proper ts$ts of such efiru*nt tnere *natt u* i""o*p**iiu*jtesting system and the spplicant shall giv* detail$ or emue*i cisctrrrguc in the nalural *ource(in river and nalai

.E.. . They will not disturb the normal flow of waler $o that riBarian rghls in th6 dswnstreamwill be atfected and the ccmpany shail have n$ cr*im on the account^

fl The drawal rnecha*isrn for raw watar and dispasal sy*t*m of effluent ta gg eslablishedby the industry without disturbing existing eco iystem and i*vironmental set .,p.

S Gadre h{arin* Export Pvl" Ltd. shall n*t clairn as 
1 

maIel lf right to get the desired q$aniityof weter during non-m*n$oon and lean perioJin $leet rheif furi inlusriair uee and the companyhas to make adequale stsrase facility i,l ii.*,iown land for *-pplv -i*rter io thsir plant duringsuch period.

9' The safety design or ail the srructr.rrs$ ties f*ily with the c$rnBany.

lo ln case of any disputerarisrng out of this agreemenl, the same shali be refened toGovemmenr and rhe decision of thi Gover;;;;; w;;,'*.""o#;" Deparrmenr shan be

1g Th
the purp
t
s

y lapse rf the cumpany d*es not uq6 tha water for

I

K *91128

$$i&

{

*

*
-'.i'./tr

nL-t4a.v\t''/
$uprrlnlrnding Logirlal r

g|b|or tillcrtlon OlYUiOn

Ffl*aruror

Fag* 5 of I
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- L8-

run.an?o*6,a.s?ni1X,\*"

&

K S91 12?

1,2 This agreement shsll be ualid for a perlod of 2 Years s$ per no rbjection certificate ia uedby th* cenfal Grpund water eu*ror[y'iuuieet rc renewat it tireigieernant; the consemeddrawee has to appry minimum on* month b*f*re the expiry or tn- "gi--**'!13' if ths industry fs {ound to be drawing,water unauth*ria*dly befare $isning the agreernent

':L::,':'11':' 
of frowmerer, tha cancerne*luperintending Engineer, wir! sharge a penar r&g,g atsrx times the normal rate as provided in $chedule lt *ndttt

tl- sovernrnenl shall be 6t liberty to review th* water allo*ation unliterally in case ofexigencies.
q

15 The su0erintending Elrgineer or his authorir*d repre$$'ltative res*rve$ th* *ght to insp*ct{l rnstallations of drailal aia cisposai mectranisnn during ano attei eonstruction inciudinginlake shucture, flow rneter and treatnre*t plant.

l6 Gadre Marrne Export Pvt Lld. wrll have lo shoir clearry in water management plan as tovyhat storage facility the company wili rreate for the lean season and to whst extent and howtlle water is going ro be rocycleo wrricrr sl*li re a pan of th6 projsct rsport of the unit.

tt. GaOre Marine Export pvl. Ltd may engage et their own so$l consilltaflt{s} experieneed inthe field to take up fietd invastigation$, preparc d*sign and drawing ta set up the water supply$heme ror dr*wing water from Govsrnne*t water sourc*linigation works for their prapcsedplant. The actual w0rk will $tart afler approval ai the schedu le by the compet*nt author*ty oftfre Water Resources Departrnent who can inspe*t the work

$

t

't,|

'l:ri{trii-

If.,lT}IA

i3

Arhrogqlnlg*tlon

filfi*"
Slvl*irn

('

during lhe construction,

Page 6 of I
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11. With Refsrence to the letter no lS0 /Ot lSl01l?02$ rsceived from the Oillce of theq.rperintending Eng ineer, Ealas*rg I ation Division, Balaso r* snd in conform i$ with the
rngapproval of the DLEC meetin g and DOWR 962s11* Notrfica tion No.1ST1 dated 04/10,2010,rine Exporl pvt. t_id Willpay 3 {ThreeJ rnon{h* advance water rate in shape of Benkduly discha rged b) CIadre Marine Export pvt, Ltd As a non-inlerest-ba* rtng security

t( s9t 130
lifting will be d*cided in colrsurtafio* with the *'*rrorily *r the waterrIl9 Tha Department of water Resoutces shall not be herd responsible for the non-avairabiritv$ water due to dry $eascn, o;sr,rp*onlre pri, ,i-a rnainle **nce of OanaliHes*rvoir.

2"0 The agreernent to be executed by the industry / commercial establishment with local
*lfJ,yi:J5il,fiT:,,1, a;s;;;;;ilJ ip'p,o,,i,uvin*,bJpl,fr*Tn, or water Resources

Qadre Ma
Srafll$BR
dpposit &
Balasore

for Nine Months Sank suarantee duty pled$ed tn 3^
,<tv*ur of Superintond ing Engineer,lrrigation Divisi*n. Balasore for an amount o{ Rs $,3S,360,00 & Rs 2&,0s,08CI.00re$pectively. The dstsils Ca,cu lation is as f*llowsDrawlof Gro**dWater*03475 Cusecs *r gS0 cufn{p

Advance for three
3475 eusecsl3$,S.t4

months * gS0 cumld

x 24 hours x 3SS0 second) = 850 cum
ay x 3S days x 3 months x Rs"f2.?4/cum ,

lday
&.s,
lhva

36,360.00
Rce for Nine Months 8s0 eumrday x 30 d*ys x B monrhs x Rs.I?.z4leum =fig

28i ,0s,080.00

i. rl'

lit

'*

i
$

ri. .

" E, *,#
lrrlg.ttgo BtYLaert

t
A.

up.dlt

Fagr 7 of$
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gsar'&iBrfi onrsnA s 635S?5

lnflitness ruhereof the Parties heret* have put their hands and seals the d*y and year firs{

abcve-wriite*"
L

ln the presence of Witness*s;

t* {u****f**&. $r,&**.
E

4L,

I!

ln.the presence of \#itnesses:
t!

1.8

.2.

Signature of Ap*li

ln the presenee of Witnesses
*

1.
a

"\w<-?1\.{t1r'tuorrkfn6lng Engtnot "
ailloti ttalr*et olvhto"

SIGNAT UR T-TJT TUTTliQR I NTTNDINS TNOINEER
BAI.A$ORE INRI$AIION OIV}$ISN, BALA$ORE

Acting in the prernises for a*d on b*half
sf lhe Gpver*cr of Odisha..

F

r Yogasb st.:
i'.1

1: {:$.J-ll

*
Signature of $uret te5

'r. ?elrel tr.'L,tYl*'L B$e,}*'en''

e. vilas golixdh chavan
WW

Ckx'L

2
t

|{

'iI

s

!

ii

3

?

t

1

I E

!.)

*:rr.5
(l -r (}t:} 't

r>
r n{}1 (}i}

-*
a

"1

Page I oI8
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s', Ito. ll I LA|?CI?B-IA.III
Govornmeut of Indla

Iflinistry of Environrnent, Fcrest and Climete Change
IA-III $ection {CRZ}

I nr:lira lraryavaran Bharvarr
Jor Bagir Rorrd

New Delhi - 110003

To lfatccl: l9th June, ?023

*Ils Gadre Marlne Export pdvete tlmlted
Plot No.130/ 1, Ikrliyr{ay l"lome Roriri
Chor-rrr'arl, Talukir : Mirli1,4 (l.la tinrrJ
Junagadh, ()u.iar at-362tS0
Omai I : ch a nd re sir. r-attrod(rrlgacfu c:rt* rinc. conr

subJect: Fropoaal for 'Laying of pipcllne for discharge of treated oflluent
from the surimi (fieh paste), fieh moal proolesing unit at viilage
?undara, Inchudl, Dlstrict Balasore to sea by rvl/s Gadrc Marlie
Export Prlvate Ltmttedi- CR? Clearance. regrrdlng.

Sir,
This has rcfcrenee to your prc.rposal No. IA/OR/ cRZl4lsJTSl2023 clared14lml2a23 on the above mentionici projecr proposal i"or. cRz clearance, in

accrrrdance with the provisions of the cnastat Rcgulation zsne (cRz)
Notificiltion , 2o19 issuecl uncier the itrnvironment (prolection] Act, 19g6.

the ptoposal for CRZ Clearance lor Laying of pipeiinc 1br ctischarge of treatecl
elfluent frorn the surimi (fish past"e), liitr *"*l pro"*ssi.rg unit at village
T\rndara, Inchudi, Ilistrict Balasore to Sea,, h5. M/s Gacire Mar"i-ne Export privale
Lirnired.

3 1'hc proposal was considereci by the Expert Appraisal committce (trACJ for
lnfrastructure Devclopment, coastal Reguratior: 2ane, Building/construciion
ancl Miscellancous projcets, in its sl3,,r mcctinr{ hcrcl on zs/ogi2Oz3. Thcproject propr:ne nt ar,d their cr:nsultant marle- detailerl presentation ancl
ir:lorrned prelisnt.ed arc {is undcr:
(i) The propeisal is for cRZ ciearance to rhe project lbr "laying of pipeline f<rr

dischargc ol rrcatccl cfllucnr frorn thc 
-suijrni 

(fistr-paitc),- iish mcal
plocessing urnit at village Tundara, Inchndi, Disfrict Balasore ra $ca' by
Gadre Marine Export pvt Ltd.

{i4 The pro-ject influences in CRZ area ara as under:

cRz
rB

snz

Plant to LFP 210 +917

LFP to
Outfall

4h7 r20

Length
m

CRZ IV B Itlon CRZ TotaI
Le tn

8065

l3

Dcrcrlptlon

2770 I r6s

(ii i)

600

b4e.--

'l'h* distar:cr: orrlfall Pipeline: plant to Ll'p.-{io6$ n: {alortg banks of
Ghandia Nallah crr:ek) ar:d rhe Ger:graphical cr:orclinaies rif proposecl

Page I ol5
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LFP

-T+-

lacilitics is trs

Loca,tlou Geographical Caordlnates Ufm Coqrdinatee-l
IIIGS 84 ne 45It

Latitude, N
Starting Point 2l'? I 5t].1'N
Plant

Outfall
2 t "20 i6.4'N 86',54'42.5"N 4q0856

? I "20'2.O',N 86'54's6.2"N 491'.),4s

_ klngilurle, *E
86"52'47.S"1'l

x (m)
487557

Y{m}.-
2362521

2359545

2359103
!

(i")

{v)

{vi)

(viii
{viii}

?he lengtir of clutiall lrom LFp: 600 m, No. ol pnrts: 2, Diametcr of ports:
each120 rnm and initial diiulion; 2O0 tirnes in L ruirrute .

Ther trcatcd proccsset-i 'd'atcr to bc tlisposcd through ruarinc outfall srt'stem
witl be treated irt orcicr lo .rneet tlrc rnarirre i;utfall stenclards as pr"escribed
by CPCB/OPCB norrns.
'l'he crE has been obtained from osI,cFJ uirJe letrer- No.l066/crE-
31951?O22, dated 25/05 /'2OZZ ald valicl for {ive years.
The tntal cost of the project t4.5 Crore,
The Odisha Coastal Zone Matrag,ement Authorit-1, has recommenqted the
proposal for cRZ clearance vrde its Ltrtter No. oczMA i3slzazzlsl, dared
19 /01l2023.

AII conrstruction shall be strictly in accordance wi"]: th.e provisions of the
CRZ Notification, 20 19, as arnendecl h'om time to time.
M/s Garlrr Mariric llxport Pvt. l,td. should str"ictly ensure disposal of
treilled cfflr,rent discharge irlto Se* or rnarine t>r:tfirlls ro the prescribed
slancla:ds cf CPCI3 / $PCB.

4. The cermmittee nored that rhc orlisha czMA i:as reconrmencled the
proposal ancl the prerject activity is a permissibie as pcr CRZ Notjfication ?0 19.
Thc Committce also sugtr;ested that the PP shail ensure that the treated efiluenl
riisclrarge intr.l sea/milrine outfalls as per the prescribed standarcis ol b5r epfig
/SPCB,

5. The Committee, aftcr detailecl deliberarions and considering lhe
sr-rbmissions made by the project pr'oponenlr has recomrnended tire proposal
for CRZ Clearance, subject to certain speeilic conclitions, as stipulatecl rluring
it$ 323rd meeting held on 23lA3l2AA3.

e). Baseci on the recrimmend*tior: oI the odisha coastal zonc Management
Authoritry and eonsidering the subrnissions rnacle by the project proponent, t}re
Ministry of Bnvironnrent, Forest arrd Climate Change, in acceptance etf the
rccommcndalio::s of tlr.e Expert Appraisal committee (cRa), hereby accsrds CRZ
clearance to the project for "Laylng cf plpeliae for dischryge of treated
effluent from the $urimi (Iish paete), flah meal proceselug unlt et vtltage
Tundara, Inchudi, District Balasoro to Sea', by Mls Gadre Irlarlne Export
Private Limitod" nncler the provisions of the cRZ Nr:tification,201g and
amendrnents thereto, sulrject tr: the compliance of terrns anci conclitions !r$
under:-

PAR? A - spEclrrc cot{DITIOII$r

(i}

{ii}

k"-*t
.lla$c 3 cl'-i
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{iji} $pccial altcntion shoukl he give:r to remove oclour ft'orn the rliscl,arge
ellluent.

(iv) No storagc reseroir firr sea i*,riter chirll be pernitt*cl anti only pipelincs
ronvcyance .ysl.em shall br installcd.(v) An1' lenrporary pltvsical infi"*structure seturp ancl cxcavated material
during iaying r:f lipclincs shall not bc clurnpccl in water bodies or acijaccnt.
areas anci the sile shall be r*storcrl 1o its original concliliou alter
completion of cclnstructicln of rr,,ork.

(vi) No groundrvater shall be extracted rvithin lhe CRZ arca Lo rneet the rvater
rcqnircmctrts during lite construction ancl,/cr opcration plr*se ol Lhe
pro-iect,

(vii) Permanent labour ca$rp, rracirinery and rnaterial storerge shall nat be *et
up in the CRZ arerr.

(viii) AIl the conditions *tipulaleci b,v lhe Otlisira Coastai Zone Mar:agcment
Authoritv (OCZMA} lor recommendalitrn ol CRZ clearance uirie its Letter
No- ocZMAlS9l2o'22131 dared 19/0112023 and commirmenrs macle by
the PP before the MCZMA and Er\C shall be follorved in letter and spirit.(ix) All ncce$snry clearan<;e fron the concernccl ar.rthority, &$ o-rny be
applicable should be obtaineci prior to cornrtcrlcclllcnt of proje<:f. or
activity.

B - GSNERAI" CONDITTONS:

(i) Managernent of solid waste in accorelance rvirh the Salid Waste
Managemcnt Itules, 2O16 shail be strictly implemented,
Consent to Establish'and,/or 'Ci:nsent Lo Operate' shalt be obtainecl from
State Poliution Control Bo*rd Llncier lhe provisions of Air (Prcverrtion and
Contrr:l ol Pcrllutior:) Act, 1981 aud/or lhe Water {}rrever:tirrn atd Control
of Pollution) Aet, 1974, as lnav be applicable.
Disposal of rnuck during constructicrn phase shoulti not crcate any adverse
efiect on the neightrouring communities and l:e disposecl taking the
necessiary precaulions 1'or general salcty and health aspscts of peopie, only
in approved sitcs with l-h* approval of Competer':t Authority.
All liquid waste af ising liom fhe prcrposed development will be disposcd r-rf
as per the norms prescribed by central/statc Polilrtion c<rntrol Beard.
There shall nor be any disposai o{ untreated effluent into the sea/coastal
rvater bodies. Il shall be ensured that the luastewater generated is treated
in the S'llP as commiited bV the proiect propoilent. The trealed \r,raste water
shail be reueed fcrr landscaping, flushing and/or i{VAC caoling purposes
etc. lvithin the development. The project proponcnt sliouid also make
alternale arr{Ingemenl fur situation arising duc to ma.llunctiorr.ing ol $TP.
There shall be regular rnonitoring of staudarrt paramcters of the effluent
discharge from STP undcr intin:ation to the SPCB.
Any hazardcus rvaste generated during corrstruction phase, shlrll be
elisposecl off as per applicable n:les and norms :,r'ith necessary approvals of
thc $tate Polh-rtion Control Board.
A cnpy of the clearancc lcttcr shall L:e uploadecl on the rvebsite of tl:e
concerned Slate Coastal Zofic Managenrcnt Authorif-v/Statte Pollution
Conlrol tsoard. 'Ihe Clear*rrce Ietter shoil nlso he displayed flt thfl Regional
Office, l-listrict Industries Centre untl Coller:ror\ OtEce / T*hsildar's officr:
for 3O d*ys.
A six'monthlS'rnonitolirlg rL:p.rrt sirall neeei lu be subtritted by the pro]ect
proponenl to the eoncernc:d Rcgional (Xfice of this Ministry rcgarding the
inrplen:cniatiou of the stil:lulated crlrrditir:ns.

l'age 3 ol'i

(ii)

(i ii)

iiv)

(v)

{vi)

{vii}

us
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(i,iii)

*+k

The Mi,istry of Envir..)r1ment, Forest & clirnate ci:angc or ary otil..r
Clmpetent Authorrtv nray stipuintc any rtdditional corrditi,ins or nrodify thc
elilrillng ones, rt nece$$al:'* in lhe inleresl ol environment antl tlie iame
shall br complietl with.
il:,Il:o,_lq"Iatior-r shali i:e extended to r"he offrcials from rire Rcgronai officeof Ir{oEF&,CC, riuring monitoring r:f imp}ementation of erwiri:*mental
eafeguards stipulated, It shall bc cnsure,i that cioci_lmentri,/ciata soughtpertincnt is made availabl*: ts the ruonitoring rcam. A .rrrpi*r* $et of ailthe documcnls sulrmittecl t$ MoEFIICC] shall bc tbrwx.cieci to the
concerned Regional Ollice of MoEF&CC.
In th.e case of any change {s} ir: thc scope ol. the projee l, the prtrject rvoukl
require a fiesh appraisal bv this Ministry.'lhe Ministry rese*1es the right to ari<i arlditiona! sar"eguard rnea$ures
subsequently, if cor:siclerecl necessary, and to take actiCIn to ellsurs
effeclive impiernentation ol thc suggeitec{ safegnarrl measure$ in a time
bound and satislacrory m*nner, inclucling .eriking ol the euvt.onment
clearance undcr the provisions of the Enviro,m*ntat (protection) Act,
I 986, for non-conrpliancc.
AII other s[atutory clearances such as t]rcr approvals tbr storage of diese]lir:ru chief controlier of Explosives, Fire i)epartment, cir)il Aviation
Department, l'orest conservatior: Act, l9g0 and wildlife (prorectionl Act,
1972 etc. shall be obtained, as applicable by project proponent lrom rh*
respective Competent Authnrities.
The pruject pxlponent shoulrl aclvertise in at leasi two local Ncwspapers
rvidcl,v circulatccl in the region, one of r,vhich shall be in the ver.nacu:xr
language infonning tlrat thc proj*cr has becn accordeet cllz clearance and
copies of clearance letters are arailable rvith the State Pollutiorr Contrc;l
Board (SPCB) and may also tre seen on tire rvebsite of the Ministry of
Environment, Ir'orest ar:d climate change at httpsl//parivesh,nic.furl.
"fhe advertisenlent should bc macie wirhin seven tays irom thc date of
reccipt of the cleararrce letter arrcl e copy of the same ihould be fnrwarded
to tJ:e concerned Regional CXfi<:e eif this Ministry.
A copy of thc cigarance letter shall be sent hy the proponent to concerned
Panchayal, ZillEr Parisad/Municipal curporation, urban Local Body and
the Local NGo, if any, frorn q'hor:r suggestionsfreprcsenlati,ns, ii any,
were received while prcicessing the proposal.
Tire ploponent shall upload the status of compliance of the stipulated
conditions, including rcsults of monitorcd data on their website and shall
update ti:e sarne perioclicaily. Il sirall simulianeousl.v be senr to t}re
Regional of{ice of MoEF&cc, the r.espective zonal offrcc of clrc.B and rhe
SPCB.
'Ihc cnvirrrnmcrrtal statemcrrl ftrr cach financial year ending Glsr March in
Form-v as is rnarrdated to be submitted bv the prcrjcet proponent to the
concerned state Pollution Corrtrol Boarcl as prescribed unc{er thc
Envirorrment (Protection) Rules, 1986, as amended subsequent.ly, shall
also be pr.r"t on the rve bsite of {he pmjecl propclncnt alnng with the status eif
conrpliance of clearauce conditions ancl shall also Lre sent t() the respective
Regional OlTiee of ttre Ministrv by e-mail.

{ix)

(x)

(xi)

(xii)

(xiii)

7. This Clearance is subject tn final order olthe Horrble Suprerne Cr:urt nl
Inrlia in the matter oI'Gna Founclalion Vs Union ol Inciia in Wrii Petitiorr (Civil)
No.4b0 ol'?004 as may bc applicable ro thrs l)roJect.

)B$*
Page 4 *f'5

{xiv}

(xvl

{xvi}
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8. The Nlinistry reserr'es the right to stipulate adclitior:al cont{itions, if founrl
nece.$sary at subsequent stages *.nd the project proponent shall implement all
the said conditions irr n time hound mnrrirer. 

-The 
Ministly ma.r revoke or

suspend the CRZ clcarancf, if impkmentation of any of the above ccnelitipn* is
rrol found satisfactory.

9. Concealing f,achral data or submissitrn of falselfabricated data ancl failure
to comply wirh any of the canditions mentierned abr;vc may rcsrrk in withdraual
r)f tiris clcarancc anti allracl action under the provisions nf the Enyironrnent
(ft'otection) Act, 1946.

10. Any appeal again*t this CRZ clearance shall lie with tlrc National Cireen
?ribunal, if preferred, within a pericd of 3o days as prcscribcd uncler section 16
of th.i National Grecn Tribunal Acr, 2010.
I i. The above conclitions shall l:e enforced, int*r-dia under the provisions of
the water (Preventiorr & control of Pollutir:n) Act, 1974, fhe Air {prevention &
contrr,rl of Pollution) Act, 1981, the Environment fprotecrioni A*, 1986,
I{azardous and other wastes (Managcrnent alrcl Transboundary Moverncnt}
Rules, 2016 ancl the Public Liabiliry Insurarce Acr, lggl along with their
amendments and Rules and ar:y other orders passeci by thtl Horr'bie $upreme
court of lndiallligh courts and any other courr oI Law rclating ro the subjecr
matter,

12. This issues with approv*.l of the Cornpetent A.rrthority.

$SS*
{Dr. H. Kbarhral}

Scloatlst 'E (CnU!
Copy to:

1. The Principal Secretary, Ifore*t, Er:vironment and Climate Change
Dcpartment, Govt. of Odisha, Kharavel Bhavar, Bhubanesr.vnr, Odisha,

2. ?he Regional o{ficer, Integrated Regional ollice, Minisr.ry of Environment,
Forest and Climate Change, A/3, Chandersekharpur, Bhubaneswar-
751023, Odisha.

3. Thc Mcmber Sccrctary, State pol.lution Control Board, Head Oflice,
Paribesh Bhawan, A/118, Nilakantha Nagar, Unit * VIiI, Bhubaneswar *
751O12, Odisha.

4' The Member secrcLary, odisha coastal zone Management Authority, 1at
Floor, Adminietrativc Building, Regional plant Resource centre campus,
Nayapalli, Bhubaneswar- TS I 0 I 5, Odisha.

5' The Member secretgry, central pollution control Boarcl, parivesh
Bhawan, CBD cum-Oflice Complex, East Arjurn Nagar, Delhi - 1100A2

6. Guard Filel Monitoring File/Website/ Record Fiie.

&Bs.*
{Dr, H. Xharkwal}

Selcnti*t tE' {CRfil

llrgr 5 cl'S
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